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The Council met in the Council·Chamber of the Council House in New 
Delhi at Eleven of the Clock, being the first da.y of the Eleventh Session of 
the Fourth Council of State. pursuant to section 63D (2) of the Government 
of India Act. The Honourable the President (the Honourable Sir Maneckji 
Byramji Dadabhoy, K.C.S.I:, K.C.I.E., LL.D., Bar.-at-Law) was in the ChlLir. 

MEMBERS SWORN: 

His Excellency General Sir Alan Fleming Hartley (Commander-in-Chief). 
The Honourable Sir Leon&rd WilsoD (Chief Commissioner for Railways). 
The Honourable Mr. John Dawson Tyson (Edu"cation, Health and Land~ 

Secretary) . 

RESOLUTION RE VISIT OF THEIR EXCELLENCIES GENERAL18BIMO 
AND ,MADAME CHIANG KAI-SHEK. 

THE HONOURABLE THE PRESIDENT: Honourable Members, I propose 
to give precedence to the Resolution which the Honourable the Leader of 
this House is about to propose regarding the visit of Generalissimo Chia.ng Kai-
Shek to India. 

THE HONOURABLE M.u.JX SIB FIROZ KHAN NOON (Leader of the 
House): Sir, I beg to move:-

., That upon the occasion of the visit to India of Their Excellencies GeneraliSRimo 
C.hi~ng Kai·ShE'k and Madame Chiang, this Council do place upon record itp high appre. 
Clatl?n of the honour done thereby to India and its heartfelt admiration of th'J outstanding 
sel"Vlce~ rendered by the Generalissimo to China and thE' work iIi combating a power against 
whose aggression China and India are now happily allied." 

~ir, it has been a unique privilege for us to welcome the head of a neigh-
bourmg great country and his wife to this land of ours. We have many things 

( 1 ) 
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in common and from times immemorial China and India have been bound to-
gether by a spiritual tie which we hay» 8ha.red and enjoyed throughout the 
past ages, and it is for this and many other reasons that from the day that 
China. was .attaoktdbYf a cmming,/.wi,y ~"nd. mer,cile88 :neighbour -01I.r -hearts 
have always gone.autto the'Chlnese people. I -do not know Gf imy Person 
within the limits of India who does not wholeheartedly sympathise with the 
peqple :c:4CIrina. in tbeirJP.'8llot ~; ~~nd whene~er-we h~y'e r~~(Jf the 
air attacks on the Capital of China w~_the·Generalili8imo and his wife have 
lived constantly and when we have read that not a single house remains unhit 
in that great city our hearts have bled with sympathy for the women and 
children and the poor people of Chungking. !Iol)d the whole of China. The 
Generalissimo's visit to this country has broughi into existence a new bond of 
friendship and feeling between our two- great countriee and by their -example 
the Chinese people have provel;l to us that- when flo people are determined to 
safeguard their freedom, their liberty and their-honour, superiority in arma-
ments cannot crush the soul of a great people; and I am sure that our great 
country will also join hands in greater force' than eveI' with our noble and 
brave neighbours, the Chinese, in fighting this great danger that has arisen 
to the whole freedom, peace and prosp3rity of the East, in that Japan has 
decided to take possession by force of all the Eastern countries. I am sure 
that this visit to India will prove of gJleat help to the Chinese leader a.ndhis 
wife in understanding the BOul of this country and I feel that from now onwards 
India and Ch,U.la will march together ha.nd in bnd and that our friendship 
will be cemented by common and Ullited sacrifice·on our common frontier of 
India and China-I refer to Burma-and I have not the least doubt in my mind 
that there is nothing in the world that can crush the spirit of our two great 
nations and eventually, God willing, victory will be ours. 

Sir, I beg to move the Resolution whic? stands in my name. 

THE HONOURABLE PANDIT HI&DAY NATH KUNZRU (United Pro-
vinces Northern: Non-Muha.mmadan): Mr. President, I give my whole-
hearted support to the' Resolution which has been so eloquently and feelingly 
moved by my Honourable friend the Leader of the House. He never said a 
truer thing than when he said there is 'not a man or a woman in India who does 
not wholeheartedly sympathise with ChiDa in her troubles.-The gallantry 
and spirit of endurance shown by the.<lfinese during the lut four and a half 
years have won the admiration of the whole country and in leading the Chinese 
through the adversitiCfo that they have had to bear consUtntly during the last 
four years no one has played a greater or more gloriOUS part than His Excel-
lency Generalissimo Chiang Kai-Shek ... nd Madame Chiang. They have DOt 
merely kept alive the torch of freedom which was handed to the Chinese ~ple 
by Dr. Sun Yat Sen, but they ha~7e don~ all in their power to unite the Chinese 
and to make them feel that they are citizens not of a; particular province or district 
but of China as a whole and the result is that Marshal Chiarig Kai-Shek is today -
recognised as the national leader of China as perhaps no Chinese leader was 
before him. He is the symbol of national freedom and independence to 
every Chinese and the _ moral resistanoe that has been carried on gallantly, 
by the Chinese even in the Japanese-occupied areas of China is to no ~­
extent due to their confidence in their q.eneralissimo and the feeUng- ofumty 
and enthusiasm which he has been able 1;0 evoke in them. The Chinese have 
borne more than we should have thought four and a half years ago that flesh 
and blood could endure, but their nationalism which has been strengthened 
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by Ma.rshal Chiang Kai-Shek du.ring the. last. 15 years has ~Dabled the.m .to bear 
what jlerhaps profeesional al'lllle8 'n?t lDSpIred. bya feelin~ of patnotlSm can 
!levU"~ expected to.Win~.rtd China: are umted today ,m th~ same task 
and if the patriotism and n&tlona.~ se~tlm~nt ·of the peoPl4: of India ~ere roused 
1ltere nood be no fea.tthat we andChma will be &ble to resist aggrestnon success-
fully itnd to make'1he whole' world feel that the force of the spirit is greater 
than that of armll. ; 

TuE HONOllRAM.E lb.. HOSSAIN IMAM (Bihar and Orissa: Muham-
~ad~n): M,J.;. ;President,I wish to associate myself with the Resolution that 
has been mov,~ by the Leader ,r;U the House.. The vi~it,of th~ Generali~o, 
has been perhap$ one. which .will remain unparalleled m the history of India. 
Two 'countries in distress, dire. distress, have come together to think how 

-they can get out of the danger. ' Japan is the common enemy ,of both, bl!t 
while one has been. fighting for four and a half years, the other IS engaged m 
battle only for two and a half month!!., When. we see how the Chinese have 
been moving ~wiftly and with a f()rcefulness which is unparalleled in the Pac~c 
we realise how great has been the courage, the endurance and the fight which 
the Marshal has put up in China. To fight an e~emy so ruthless, so energetic, 
:.So powerful as Japanfor four and a half years is no joke. It is something 
'wh~cb stands pennanently to the credit of Marshal CUang Kai-Shek and I 
feel that t~e hest thanks and best appreciation that the Indian Government 
.orior the matter of that His Majesty's Government can give of this visit is 
to help the Mal'8ha:l as muoh..·~ possible and as early as possible, because our 
one mistake has always been to be too late in the field. In India too we. see 
the same thing; and abroad we have seen the same thing. In this materia.l 
-world soul force· has not gained 1]S many victories either in Poland, Holland, 
Belgium, Denmark, Norway,Old Servia, or Czecho-Slovakia and Greece. 
Ultimately we might win, but for the present soul force is swept away by 
material force. nere is no doubt that the ruthless who are on the ascent now 
will be downed andultiIna.tely there will be victory for right and justice. 
But can you bank on that today 1 I therefore appeal, Sir, that the best ap-
'preciat.i.an of the Marshal's visit is to help him and to give him that help as 
i!peedily as possible .s<)·that he may go, pack contented that his visit to India 
has brought. frllit in the wa.y in which he wished to have it. 

. ~ HONOURABLE MR. M. ~. DALAL (Bombay: NOh.Muhammadan): 
SIr, I nse., to support the ResolutIOn so ably moved by the Honourable the 
Lea~erofthe House. I shudder to think what would be our fate but for the 
pr~8e~ce in· Burma of the brave Chinese troops sent by the great Marshal. 
It IS mdeed a sad commentary that India has today been redticed to this state 
wqen ~he ~as to lean on the assistance of a country which only a few years back 
was disumted an~, weak which, thanks tv the great Marshal and his noble 
consort, .today has been able to resist the might of one of tne grea,test military 
po~ers l!,l the world. How very different is all this from the conditions in 
~IS country which finds itself in such a miserable plight at the moment of 
Its greatest emergency? This does not, however, affect the wa!"mth of our 
welcome. In fact the warmth of our welcome is doubly enhanced bv our helplessness. " ' • 

. ' THE HON~URAELE Sm RAMUNNI MENON (Nominated Non-Official) : 
SIr, the expre8810ns of appreciation and admiration contained in the Resolution 
~ the ~tting . which the &nourable the Leader,' has given to it 
m su~h feliCl~US teI'ms are sure to feceive the cordial and unanimou8 8UppOrt 
4)f this Council. I would go furUIer and say this. As ha.s been implied in the 

A2 
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speeches of the Honour~blethe Leader and Some ,of'tlle-~ wBO,haV~ folle;: 
ed him, the two distinguished visitors to this couniry, the GeneraJissima and hj.s 
consort, have, by their persona.lity, their heroic aehieveqlents and by th& 
valiant struggle which their country is putting up ~ainst. a powerful and 
treacherous enemy, secured for themselves a·lt.igh p1ace in the esteem, respect 
and affection of the people of this country. The Generalissim.O' and his 
consort are among the most outstanding figures of the contem,orary 
world and there can be little doubt that they are destilied' to playa. 
leading part in the great dra.ma that is now being enacted on the world 
stage. It must be a 80Urce of pride and pleasure to .this- country to be standing 
side by side with China, the country which these two vimtors 80 truly represent 
and with which they are 80 honourably identified, and to-be fighting against the 
common enemy that is threatening this country 80S' much as theirs. Our 
visitors have come to this country at a time when it ill' passing through a period 
of gloom caused by the fall of Singapore and certain other misfortunes only 
of a less serious character which have befallen the Allies. Many people in this 
country, and perhaps elsewhere, often seem to forget that war is' not a game in 
which the winning side can always count upon an uninterrupted series of suc .. 
cesses fro'm start to finish. Reverses and disasters are bound to happen. 'Ve 
must regard them as among the ordinary incidents of war. Here are two 
visitors among us who have probably gone through more military reverses and 
misfortunes than most other people and their presence in our midst should 
be a source of inspiration and good cheer' to !Wen the most Chickenhearted 
among us. 

One word more, Sir, and-I shall finish. The enemy is at our door. We are 
in very grave peril. This is not the time fur recrimination or bickering or 
political strategy. The perils of the time call for the fullest. co-operation from 
all men and women in this country, irrespective of their political or religious or 
communal labels. Is it too much to hope that the preflenceof these two dis-
tinguished visitors among us will mark the birth of a new spirit in this country, 
a spirit of full-hearted co-operation and vigorouS' effOrt m. the prosecution of the 
war, without which this country caunot make its ful:t contribution to the 
success of the cause which is as much this country's as of Great Britain, or 
America, or Russia or China? I do hope· we shall see a. new spirit arising 
and I do hope this country will be stirred to put forth its maximum war effort, 
because it is only in that way thai we can make our funest contribution to the 
success of the war, the winning of which is 80 vital to aU of us. . It is only in 11h&t 
way that this country can claim her full ahare in the glory of the final victory 
which is assuredly awaiting the Allies. 

THE HONOURABLE MR. R. H. PARKER (Bombay Chamber of Commerce) : 
Sir, I rise to join in the tribute paid by the Honourable the Leader of the Hou~ 
and other Members to, these two magnificent guests of OUN, the Marshal and his 
wife, two leaders whom we are proud to have among us, two leaders whom w;e 
are all glad to honour. Let us all in our turn do what we can in our struggle 
against-the common enemy. Let us not even one of us leave any stone unturn-
ed in our efforts. 

THE HONOURABLE TIlE PRESIDENT ~ Honourable Members, I desire 
wholeheartedly to a880. ciate myself with this ~esolution whiell hB:s b~ propo~J 
by the Honourable the Leader of the HoU8e m a few but most significant \VO. B 
and which has bee<n supported by the Honourable ~ of the several PartIes 
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in this House. The Resolution which has been placed before' you IS of a two-
fold chara;cter. In' the first instance, it expresses our satisfaction and our 
pleasure at the visit ()f such distinguished guests from China, and secondly, 
it expresses our admiration regarding the outstanding ability and achievements 
of the Generalissimo, the greatest leader which ChlQa has seen. We all-know 
that genuine satisfaction is felt all over India by the visit of these two distin-
guished guests of ours, and also that it has caused considerable gratification and 
pleasure in China itself. The visit of these two distinguished guests from 
China, I have no doubt, will cement and consolidate the friendship between 
<China and India and their joint collaboration on this important occasion will 
help to solve many of our difficult problems, both military and economic, and 
their joint action will bring results satisfactory so far as our success is concerned 
in the prosecution of the war. The Generalissimo has brought us hope and cheer 
from China and his promise that China will stand abreast of us and will help us 
to fight this war is a great consolation and comfort to us all in India. When 
·our late Commander-in-Chief, Sir Archibald Wavell, visited Chungking the other 
day it was apparent that we shall receive in return before long a visit from 
'Their Excellencies and ~ am very pleased that no time has been lost and that 
the visit of Their Excellencies has proved most useful and appropriate on this 
occasion. I will not detain the Council as we have gotJnuch important work 
to do thjgmorning, but I would say that their visit will provoke a genuine feeling 
.of consolation and comfort in our minds that we have got a very strong and 
.steadfast ally in so far as the Far East is concerned in China who will share 
.our troubles and misfortunes and who will help us to win this war. With these 
lWords I put this Resolution to the vote of the Council. 

ResolutIon moved :-

"That upon the occa.sion of the visit to India. of Their Ei"cellencies Generalissimo. 
'Chiang Kai-Shek .and Madame Chiang, this Council do place upon l'f'ICord its high appre-
·ciation: of t,he honbur· done thereby to India and its heartfelt a.runir&tion of the outstand-
ing services·rendered by the Generalissimo to China and the work in combating a power 
;against whose aggression China and India are now happily allied." 

.Question put and Resolution carried unanimously. 

'WELCOME TO HIS EXCELLENCY THE COMMANDER-IN-CHIEF. 

THE HONOURABLE THE PRESIDENT: Honourable Members, as we are 
v~ry short of time today, under the powers vested in me I shall adjourn the 
'questions which are marked down for this morning to the next meeting but 
I shall ask the Honourable Raja Yuveraj Dutta Singh to put his question No.1 
'only and then call upon His Excellency the Commander-in-Chief to give his 
Teply. 1 may take also this opportunity o:p. behalf of this Conncil to welcome 
His Excellency the Commander-in-Chief to our House this morning. His 
'Excellency is no stranger to us. He has spent nearly 40 years of his very useful 
:a?d exceedingly brilliant career in this country as a military odicer in variouB 
hIgh . (Jap~citieB and has rendered most distinguished service to the Indian 
EmpIre. We ,are v,ery glad .to ~ him amongst us this morning and we are 
'con1iden~ that he will f?llow m the foot~tep8 of his two immediate predecessors 
who, dUrIn~ t?e short tIme they held thIS exalted office in this conntry, ga.ined 
~he a:ppJ'eCIat~on of, and a large measure of popularity with, their colleagues 

·.In thIS Council. On your behalf and for myself also I sha,JI express the hope 
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that the ca.reer of His Excellency the Commander-in-Chief in India during these-
,most arduous and difficult ~es in this country will meet with a full measure 
of success. (Applause.) , 

HIs ExCELLENCY THE COMMANDER-IN-CHIEF: Sir, I thank vou 
from the bottom of my heart for the very kind words of welcome which you 
have extended to me and I can assure you that I shall endeavour to serve 
this House and follow in the footsteps of my two immediate predecessors to the 
ut'most of my ability. 

QUESTION AND ANSWER. 

INDIAN TROOPS. 

1. THE HONOURABLE RAJA YUVERAJ D"OTrA SINGH: Will Govern:" 
ment make a statement rell!.ting to the notable achievements of the Indian 
troops in the various theatres of war, subsequent to the statelIlent made by 
His Excellency the Commander-in-Chief on the floor of this House, in answer to-
a ql1estion of mine in the last November session 1 ' , , 

HIS EXCELLENCY THE COMMANDER-IN-CHIEF: Sir, as one who has 
served. in the Indian Army for nearly forty years, and whose proud privilege 
it is to conclude that service as Commander-in-Chief, it is, as Honeurable 
Members must appreciate, a source of great pride and satisfaction' to ha.ve 
seen that army acquit itself withoutsta.nding distinction in this gteatest war 
of all time. Unlike my two distinguished predecessors, I have not 80 far had 
the opportunity of seeing or commanding formations of British and Indian 
troops from this country in the actual fields of operations against the Axis. But 
many of the units whose skill and determina.tion were in large part responsible 
for some of the most outstanding victories achieved by the British Common-
wealth in the Middle East, previously served with me on our North West 
Frontier. I know them, and Lknow the stuff of'which they are made, and 
I never doubted that their performance would fail to equal that of any of their 
comrades in the field. 

Events have moved fast and far since my predecessor, General WaveH, 
in ,last November gave an- account to this House of the achievements of Indian 
troops in the various theatres of war. A few days after he spoke to you' last 
November, General Auchinleck struck at the German and Italian armoured 
strength arrayed on the borders of Cyrenaica. It was the first offensive in the 
shape of an armoured and aerial blitz wihch the Commonwealth has been in 
a position to launch since the war began. 

Scarcely three weeks later Japan, while talking peace, dealt those heavy 
, a.nd treacherous blows which spread the tla.mes of war to the Far East. On 
both the Fronts, which as you know we have always alluded to as the bastione 
of India's defence, and which as long as securely held prevent adive warfare 
reaching the shores of India, Indian and British formations from this country 
were immediately involved. But while to the West our troops reP!'ated 
the triumphs of Sidi Banani, East Africa, Syria, Iraq """ Iran, th ..... ~~, East were exposed to the concentrated might of a great and long prepare •. 
military and naval power. The self-sacrifice and the heroism of these fr? 
India, who fought step by step as they withdrew in the face of overwhelm , 
odds on the Malayan Peninsula, merits no less recognition than the great pa • 
played by the 4th Indian Division in North Africa. , 
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Honoora.ble Members will not expect me to describe in detail the actions in 
which the 4th Indian Division BO distinguished itselfin the battle with General 
Rommel. Suffice it to say that the Division never failed to achieve the succes-
sive objectives for which it was made tesponsible. The reduction ofSidi Oma.r 
and Libyan Omar, the Battle of Bir El Gu~i, and the final full-dress action in 
the vicinity of Ga.zala represented the four main stages from the Division's 
point of view, of the giant operation which broke the hold wbich the Axis then 
had in Cyrenai~a. 

It is fitting too, I conceive that due recognition should be given on the floor 
of this House to the magnificent fighting spirit and achievements in this parti-
cular operation of the British battaJions and British gunners with the 4th 
Indian Division. The Royal Sussex Regiment at Sidi Omar, the Camerons at 
El Gubi, and the stand of the Buffs at Gazala, were outstanding contributions 
to the success and to the high tradition of the 4th Indian Division. Nor must 
we forget the artillery. In many respects the battle in Cyrenaica. turned out to 
be a gunners' battle, and to them goes no small share of the credit for the 
destruction of a high proportion of the German and Italian armoured forma-
tions. 

As Honourable Members must have seen in the newspaPers, the'4th Indian 
Division was actively engaged in maintaining contact with' the enemy on the 
Egyptian border throughout the pause between June ofr'last year and the 
middle of November. There. were a series of small actions·arising from patrols 
seeking to find out as much as possible.abOut the enemy~sdisp<H:Iitions. When 
our assault in November .began; the 4th Indian Divisioh first deprived. the 
German raiding column of a tank proof sa.nctua.ry provided by the fortifieti 
positions round Sidi Omar. " ' ' 

Following further success at Libyan Omar, the Division drove on as the-
kladers of the infantry advance behind the British armoured forces, and finally 
became involved in the pursuit of the defeated Axis armies from Gazala on-
wards. Taking the cQ&Stal route by DeJ:ll& and Giovanni Berta, units of the 
Division beat down in quick succession every delaying position the enemy 
tried to hold and lost little time in reaching Cirene, Barca and Benghazi. 

Formations from the 4th Indian Division, particularly the 5th Indian 
Infantry Brigade, which was involved in the Syrian operations, have been 
almost continuously in action since late in 1.940. And never once have their 
exemplary discipline and fighting spirit flagged. . 

Reference must also be made here. to certain Units of the 5th Indian 
Division which accomplished a striking thrust from Siwa, in the BOuth of the 
Egyptian Desert, and captured the ItaJian garrison of the useful but lonely 
oasis of Jalo far in the interior of Cyrenaica.. That little operation was carried 
out with a dash and determination which achieved a well deserved and cons-
picuously inexpensive success. 

~y t~is time ~neral Rommel had with~awn south of Jidabaya, where a 
combmatlOn of terrIble weather and commuruca.tions which were stretched to 
~ny hundreds of miles prevented General Auchinleck from following him up 
In force. Ho~ou~able Members will recall that, at the beginning of our Western 
Desert offeDSIv:e In No~e~ber last, .rain in Cyrenaica seriously ha.ndicapped 
the German ~ Arm gIvmg support to their ground foroos. Unprecedented 
storms and ram swept over Cyrenaica in January, wh~re this time it was our 
forces who had to suffer all the impediment of bogged communications and 
unserviceable aerodromes. As a result, General Rommel was able to r:,form 
his battered units and with the help of reinforCements which had got through 
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a.t: so~~ cost.,a.cr~. the. ~terra~n, ~o ).a.unch\:~ counter-offeQSivea.ga.inst 
the forwwd units., oLthe 8th Army.:. . ;, . 

This counter-offensive began in early January. The 4th Div~on, for which 
there had been· some propspect of well-earned rest and respite at Benghazi, 
naturally t ecame again immediately involved and fierce fighting took place. 

The 7th Indian Infantry Brigade was south of Benghazi and was cut off 
by columns of German tanks which cut the road north of the town. Efforts 
by therElm&inder of the 4th Indian Division to break through to the rescue of 
the beleaguered party were unavailing, and it appeared that the whole of the 
7th Brigade, and also a part of the 5th Brigade, would be lost. For two days 
there was silence, and the worst was feared. Then the 7th Brigade suddenly 
appeared back in our lines west of Tobruk. It is one of the most thrilling stories 
of the war. The Brigade was led out of the trap, not to the north and east as 
the Germans expected, but to the south west. Right through the Ger'man linea 
they went, and then turning east made their way back. On the way they fre-
quently passed enemy columns; but by a combination of bluff and boldness 
managed to deceive the Germans and so got through safely. Full details are 
not yet available, but it is believed that most of this personnel of the Brigade 
have esc8.ped, although they lost a certain amount of vehicles and equipment. 

In the meantime the remainder of the 4th Indian Division was carrying 
out a fighting retneat to the north of the hills. Closely followed by the enemy, 
who constantly attempted to encircle them or break through the rearguards, 
the 5th and llth :Indian Infantry Brigades safely rejoined the main body 
of the 8th Army near GazaJa.. This retreat was excellently carried out. I 
can now say that the military education of this great Division is complete ; for 
now they have had their first experience of what a Retreat means. 

I should like to tell Honourable Members what a highly placed British 
Service Officer on & visit from the Middle East to Delhi said to me the other day 
about the 4th Indian Division. H'e said that it was the finest fighting formation 
.:present in the Empire. It is pleasant to hear that from a oompletely unpreju-
diced observer. And in a message received from the Middle East a week ago, 
I was delighted to read that in spite of their present setbacks the morale of this 
famous Division. is as just high as. ever. 

I must now turn to the grim picture on our Eastern flank. Here our Indian 
soldiers have been engaged in a number of retreats and desperate defences, 
and I fear our losses have been heavy. The first serious reverse, in which 
Indian troops shared with British and Canadians a heavy sacrifice, was in 
Hong Kong. There the 5th Battalion, 7th Rajput Regiment, and the 2nd 
Battalion, 14th Punjab Regiment, the Hong Kong Mule Corps, the Hong Kong-
Singapore Royal Artillery and Medical personnel, were involved in the capitula-
tion after a short, but determined, struggle. They had had to hold great 
frontages with little force-four miles to a battalion. They had been faced 
by odds of about four to one without any air support at all. A contributory 
cause of the surrender was the destruction of the water supply. The garrison 
had done its best. It is an honourable defeat. A British Army officer who 
. managed to escape has spoken enthusil\osti~y of the great fight put up by 
our Indian soldiers. 

To turn to another theatre of war. In the north of MaJa.ya, Indian Gurkha 
and British battalions, including Indian States Forces battalions, met the 
imtial Japanese onslaught. Without any declaration of war, the JlJopanese 
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la.unched la.rge forces, amounting to four Divisions, ·from Southem Siam and 
.drove bald-headed for NoJthem Malaya. Admirably equipped for the purpose 
and with large numbers which enabled them to land strong bodies on the coast 
in the rear of our positions, their direct assault could not possibly be stemmed 
for any length of time with the forces at our disposal. As Honourable Members 
.are well aware the enemy had, in addition, superiority at sea and in the air. 
'The fall of Singapore is a great though not crushing defeat. I have few details 
of the actual engagements in which our men. took part, and now it is unlikely 
,that we shall know the full story until later. 

You will have seen in the papers today the list of units present in Singapore. 
I must not give any further details; as to do so would merely give the Japanese 
infotmation with which to check their captures. It is not likely that any whole 
'units have escaped, but small parties may have been able to get away. I 
'cannot, however, hold out much hope. The loss of these brave men, as well as 
,,of their valuable equipment, is of course most serious. 

There is just one thing I should like to mention. Fantastic stories have 
been put about by the enemy of desertions by Indian troops. All I can say is 
-this. Far from deserting in the heart-breaking conditions in which they 
.found themselves, large bodies which were from time to time cut off by Japanese 
landings in the rear, or by infiltration, . refused to surrender and forced their 
'way back by jungle tracks after immense exertions. And this happened, I 
'WOuld have you note, time and time again, when it would have been so easy to 
surrender and have done with it aU. 

In Burma alsO, as you know, Indiari troops have been fighting against a 
,strong attack; and have been slowly pushed back. The stoJItness of their 
-defence has given time for some reinforcements to reach that country. .In the 
north, Chinese t,roops have come into Burm~ and taken over a section of the 
front in protection of their life line, the Burma Road. The unity and common 
.interest of India and China is shown by the visit of the Generalissimo Chiang 
Kai-Shek. Our troops and his are now fighting alongside each other. 

In spittl of our present situation, there is no cause for loss of heart. Ad-
mittedly our losses are grievous and the situation is serious, but in other wars, 
.as well as in this, we have pulled through from even graver situations. But 
I must warn you. We must be prepared for more bad news before the tide 
:tums. We must be prepared for attacks on·uur shipping 'On the seas ; and we 
.must be prepared for attacks on this land of India from the air and by bombard-
-ment from the sea, and we may even have to 'face the possibility ofa landing. 
'One thing is quite certain and that is that t.he enemy will lose no opportunity 
for spreading panic and undermining the morale of the people. 

We must face these threats in a spirit of ca.hnness. To brave meil danger 
is an incentive to additional effort. I am able to tell you military preparations 
to meet the new situation are well in hand. But we mU8t have equipment to 
replace our losses, and I urge all men in the factories, in the mills and in the 
workshops to work as they have never worked before. I will repeat the Prime 
Minister's famous message, .. Give us tlie tools and we will finish the job ". 
We, in this case, means the soldiers, sailors and air'men of India. .And I say 
that on the workmen of India lies the responsibility for providing the sineWs 
.of war to keep the horrors of conflict away from 'Our fields and frQm 'Our cities. 

STATEMENTS, ETC., LAID ON THE TABLE. 
'raE HQNQ1;TBABLE MR. E. CONRAN-SMITH (Home Secretary): Sir, I Jay 

un the table copies of the Declarations and Orders of ExemptiQn under section 6 
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of the Registration of Foreigners Act, 1939, as published with the notifications 
of the Government of India in the Home Department :-

(I) No. 1/20/41-Political (E), dated the 11th November, 194:1, 
(2) No. 1/26/41.Political (E), dated the 6th December, 1941, 
(3) No. 1/19/41-Political (E), dated the 3rd January, 1942, 
(4) No. 1/20/41-Political (E), dated the 15th January, 1942, 
(5) No. 1/4/42-Political (E), dated the 29th January, 1942, and 
(6) No. 1/5f42-Political (E), dated the 4th February, 1942. 

Declaration oj E:x:emption. 

No. 1/Z0/41-Political (E), dated the 11th N01Jember. 1911.-In exercise of the powers 
.conferred by section 6 of the Registration of Foreigners Act. 1939 (XVI of 1939). th& 
Central Government is pleased to declare that the provi8ionl! of the Registration of Foreign-
ers Ruks. 1939. except rule 8 and such of the provisiona of rule!! 4, 14, 15 and 16 as apply 
to, or in relation to. passengers and visitors who are not foreigners, shall not apply to~ 
or in relation to, Miss Mildred Monroe an official attached to the Consulate for the United. 
States of America at Bombay and Mr. Chief Yeoman William Franci8 Hauck. an official 
attached to the United States Naval Observer at Bombay, so long as they hold a post in 
the Consulate and in the office of the United States Naval Ob8erver at Bombay respective-
ly. 

V. SHANKAR, 
for Deputy Sacretary to the GOI/srnment oj India. 

Declaration oj Bumption. 

No. 1/Btl/41-Poli.tical (E), daietl the 6th December. 1I41.-In exercise of the powers 
conferred by section 6 of the Registration of Foreigners Act. 1939 (XVI of 19311), the 
Central Government is pleased to decl@ol"6that the provision8 of the Registration of Foreign-
ers Rules, 1939. except rule 8 and 8uch of the provisions of rules 4. 14. 15 and 16 as apply 
to, or in relation to, pasaengel'B and visitors who· are not foreigners, shall not apply to. 
or in relation to, Mr. Emanuel Mazac, an official attached to the Csechoslovak COriBulate 
in Bombay 80 long as he holds a post in that Consulate.· 

H. J. FRAMPTON. 
Deputy SecretMy to the G~emmmt o/India_ 

Ortkr. 

No. 1/19/41-Poli.tical (E), dated the 3rd Jan'UQry, 194Z.-In exercise of the powers-
oonferred by 8ection 6 of the Registration of Foreigners Act. 1939 (XVI of 1939), th& 
Central Government i8 pleased to declare that the provisions of sub-rule (3) of rule 7 and 
of sub-rule (1) of rule 16 of the Regil1tration of Foreigners Rules, 1939. shall not apply to. 
or in relation to, Mr. J. L. McCormack. a 8pecial representativE' of t·he United Statl'8 Mari-
time Commi88ion, on any occasion on which he departs from British India by sea with the 
object of proceeding to ports outside India in the course of his duties. • 

H. J. FRAMPTON, 
Deputy Sacrelary to the Government o/India_ 

Declaration oj Ea:emptton. 

No. 1/Z0!41-PolitieGl (E), ~ the .16th Jan'IUJ!"Y. 1942.-In exerciseof the powers 
conferred by section 6 of the ReglBtratlon of Forelgners Act. 1939 (XVI of 1939). ".he 
Central Government is pleased to declare that the provisions of the Registration of Forelgn-
ers Rules, 1939, except rule 8 andfluch of the provisions of rules 4. 14, 15 and 16 as apply 
to, or in relation to, passengers and visitors who are not foreigners, shall not apply to, ::r 
in relation to, Lt. Phillips Talbot, United States Naval Observer at Bombay, flO long as & 
continues in that post. 

V. SHANKAR, 
Deputy Secretary to the GowrnmenI o/Indio_ 
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DeelanJtion oj lC_ption. 

No. 1/4/42.Pol.uical (E), dated the 29th January, 1942.-In exercise of the powers' 
conferred .by section 6 of the Registration of Foreigners Act, 1939 (XVI of 1939), the-
Central Government iii. pleased to declare that the provisions of the RCJ!istration of Foreign-· 
ers Rules, 1939, except Rule 8, shall not apply to, or in relation to, Mr. W. D. Pawley,_ 
President of the Intercontinent Corporation. 

V. SHANK..<\R, 
Deputy Secretary to the GOfIernment oj India.· 

Declaration oj Ezemption. 

No. 1/6142-Political (E), dated the 4th February, 1942.-In exercise of the powers' 
conferred by.section 6 of·the Registration of Foreigne~. Act, 1939 (XVI or 1939)! the 
Central Government is pleased to declare that the provIsIons of rule 10 of the RegIStra-
tion of Foreigners Rules, 1939. shall not apply to, or in relation to, Dr. N. H. GaBI'I and 
Dr. D. O. Sendel. so long as they are members of the Mixed Medical Commission appointed. 
by the Defen('e Department. GO\'prnment of India. 

V. SHANKAR, 
Deputy Secretary to the GOt'ermlUlHt oj Illdia. 

THE HONOURABLE MR. E. CONRAN-SMITH (Home Secretary) : Sir,. 
I lay on the table a copy of the notification of the Government of India. in the· 
Home Department No. If3f41-POliti.cal (E), dated the 27th October, 194-1,. 
making certain further amendni.ent in the Declarations published with the noti. 
tication of the Government of India. in the Home Department No. 21/32/39--
Political, dated the 21st June, 1939. 

Notification. 

No 1/3/41-Political (E), dated the 27th October, 1941.-In exercise of the power con-
ferred by Bection 6 of the Registration of Foreigners Act, 1939 (XVI of 1939), the Central' 
Government is pleased to direct that the following further amendment shall be made in 
·the Declarations published with the Notification of the Government of India in the Home· 
Department, No. 21/32/39-Political, dated the 21st June ,1939, namely:- . 

In clause (e) of Declaration 3 of the said Dec1aratiollS after the word" S;aIie'" the 
worda .. except China" . shall be inserted.' . 

H. J. FRAMPTON, 
Deputy Secretary to the GOfIernment oj India •. _ 

THE HONOURABLE MR. SHAV AX A. LAL (Nominated Official): Sir, I lay 
on the table copies of- . 

(I) Notification No. F. 12 (3)f41-General, dated 1 -
the 22nd April, 1941, I amending the Delhi 

(2) Notification No. F. 12 (3)-II/41-General, j~Motor Vehicles 
dated the 14th June, 1941, Rules, 1940; 

(3) NotifiJa.tion No. 1179/35/4O M. V., dated the 7th June, 1941, amend-· 
ing the British Baluchistan Motor Vehicles Rull'8, 1940; 

(4) Notification No. 245-C/W. F. 111/40-(2), dated the 26th July, 1941,. 
amending the Ajmer-Merwara Motor Vehicles Rules, 1940; 

(5) Notification No. 1763/W. F. Ill/40-(2), dated the 6th October, 1941,. 
amending the Ajmer-Merwara. Motor Vehicles Rules, 1940; 
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(6) Notification No.· A.-3-2338f41 , dated the 6th December, 1941, a.mend-
ing the Coorg Motor Ve~icles Rules, 1940; aqd 

(7) Notifi.cation No. F. i2 (45)j41-Gerieral, dated the 16th Deoember, 
1941, a.mending the Delhi Motor Vehicles RUles, 1940. 

THE CHIEF COMMISSIONER, DELHI. 
NOTIFIOATION. 

Delhi, the 22nd April, 1941. 

.. No. F. 12 (J)/41-General.-1n exercise of the powers conferred by section 68 of the 
Motor Vehicles Act, 1939, read with the Notification of the Government of India in the 
'Department of Communications, No. R-60, dated the 28th June, 1939, the Chief CommiB-
'moner is pleased to make the following amendment in the Delhi Motor Vehicles Rules, 
1940, the same having been previously published with his Notification No. F. 12 (3)/41-

'General, dated the 23rd January 1941 :- ' 

Amendment. 

I. The existing rule 4.1 shall be renumbered as sub-rule (1) of rule 4.1. 
II. After sub-rule (I) of rule 4.1 the fonowing sub-rule shall be inserted, namely :-
" (2) A non-offioial member of the Provincial Transport Authority shall be entitled 

to receive a fee of eight rupees for every day on which he attends a meeting of the Autho-
-rit,., and any such member performing any journey under the orders of the Chairman in 
,ccmnection with the bUBineSB of the Authority, other than a journey to attend a meeting 
of the Authority, shall be entitled to receive travelling and halting a,Uowanoes at the rrcaIe 
_d on the conditions admiBBible to a Central Government servant of the First Grade, 
-'the halting allowance for this purpose being taken as eight rupees a day." . 

A_ V. ASKWITH, 
Ohiel OommiBBioner, Delhi. 

THE CHIEF COMMISSIONER, DELHI_ 
NOTIFICATION. 

Delhi, the 14th June, 1941_ 

No. F. 12 (J)-III41-General.-1n exercise of the powers conferred by sections 21 and 
'-41 of the Motor Vehicles Act, 11139, read with the notification of the Government of IDdia 
in the Department of Communications, No. R-60, .dated the 28th June, 1939, the Chief 

'CommUsioner is pleased to make the foll~ rules, the same having been previously 
published with his Notification No. F. 12 (3)-I1f41-General, dated the 23rdApril, 1941 :....:.. 

Butu. 

1. Notwithstanding anything contained in the' Delhi Motor Vehicles Rules, 1940, 
DO fee shall be charged for the iBBUe or alteration of certificates of registration relating to 
'motor vehicles which are the property of personnel of the Nepalese Contingent in India 
. or for the examination or inspection of such motor vehicles. . 

2. If any member of the Nepalese Contingent in India shall have paid or shall hereafter 
. pay a fee for the issue or renewal of a license to drive a motor vehicle or for undergoing a 
,test of oompetency to drive the fee shall on his application be refunded to him. 

A. V. ASKWITH, 
Ohief Oommissioner, Delhi. 

THE CHIEF COMMISSIONER OF BRITISH BALUCHISTAN. 
NOTIFICATIoli: 

Quetta, the 7th. J~, i941. 

No. 1179/86-40/M. Y.-In exercise of t~ powers .c~nferred by. ~on 21, of t~e 
'Motor VebioleB Aot, 1939 (VI of 1939) the Chief ColIllIllBllloner of Bnt18~ Baluchis~ 18 
p1eaaed to direct that the following 'amendments shall be made to-the British Baluchistan 
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Motor Vehicles Rules, 1.;.0, publiilhed in the 'Notiflc&tion No. 347/M. V., dated the let 
April 1940 printed at pages 841 to 982 of the Gazelle of India, Part II-A. dated the 27th, 
April 1940 :-

In the First Schedule of the said Rules substitute the following :-
(a) for the heading " Hill Roads" the heading " Roads in British Baluchistan " .. 
(b) after the said heading as so substituted arid the entries thereunder the follow-· 

ing headings and entries be inserted :.:.. _ 
.. Roads in ·the Tribal Areas of Baluchistan." 
1. Saidak to Ka.chaw. 
2. Smallan to Dalkuna. 
3. Kachaw to Robat. 
4. Smallan to Aiaratsari. 
5. Murgha Kibzai to Musakhel. 
6. Mekhtar to Kingri. 
7. Hosri to Barkhan. 
8. Kapip to Dhanasar. 
9. Fort Sandeman to Shengar. 

10. Fort Sandeman to Mughalkot. 
II. Mani Kawa to Ahmedi Darga. 
12. Nisai to Murgha Faqirzai. 
13. Fort Sandeman to Gul Ka.chh. 
14. Go~al Haiderzai to Marakalai. 
15. Fort Sandeman .to Babar. 
16. Lakaband to Gurlana. 
17. Fort Sandeman to Shaighalu . 

... Roads in the Leased Areas of Baluchistan." 
I. Quetta to mile 25, I' 7 furlong ~)I1 Quetta-Ziaraf Road, 
2. Kolepur to Rindli. 
3. Zawarkar to Main Quetta-Ziarat Road near Sarantangi. 

By Order, 

&. A. C. IDLL, 
Secretary to the Agent to the Governor-General; 

and Chief CommiBsio'l'ler in BaluckiBtan. in 
.he Police Department;. 

THE CHIEF COMMISSIONER, AJMER·MERWARA. 

NOTn"ICATION. 

Oamp Ai-, the 26th. July,l"l. 
No. 246-0/W. F.lll/40-(2).-The Chief Commissioner is pleased tQ make the follow •. 

ing amendment iii. the Ajmer-Merwara Motor Vehicles Rules, 1940, published with hia.. 
Notifl.cation No. 1141/34-WJ38-m, dated the 12th June, ]940, the amendment having 
been previously published in thiR Administration's Notification No. 137·C/lll-W/40,. 
dated the 7th Febmary, 1941 :-

In.rule 6.1 (a) of Chapter VI-Control of Traftl.c-for the words" eight tona" in Jine 
4 substItute the words .. five tons" and for the words .. five tons" in Jines 5 and 6 substitute· 
t.he wordR .. three tons". 

By Order, 
T. B. CREAGH COEN, 

S~ to the Chief Oommissioner, Ajmer~iIlflf"Vlaf'tJ_. 
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THE CHIEF COMMISSIONER, AJl(ER·MERWAM. 

NOTIFICATION. 

Abu, the 6th October, J941. 

No. 1763/W. F. 111/40 (2).-The Chief 9ommissioner is pleased to make the follow. 
'ing amendments in the Ajmer.Merwara Motor Vehicles Rules, 19'0, publif<hed with his 
Notifioation No. 1141/34.W./38·III, dated the 12th June, 1940, the amendmentR having 
been previously published in this Administration's Notification No. 2216/11I.W./40, 
.dated the 13th December 1940:-

(i) At the end of Chapter II-Licensing of Drivers of motor vehicles--add the 
following rules-

.. 2.20. ReJund oj licefl8e Jeu.-Any person serving with" His Majesty's forcE'S 
outside India, who, at the time he left this country, held a current license, 
granted under the provisions of the Indian Motor Vehicles Act of 1914, 
and who, owing to his absence from India, fail!ld to apply for a new license 
within twelve months from the commencement of the Act, shall be given 
a refund ofRs. 2 from the full fees leviable under Bub.section'(8) of section 
7 of the Motor Vehicles Act, 1939, provided he applies for the license 
within a reasonable time after his return to India. 

'2.21. ReJund. oj JeM Jor renewal oj Zicefl8e.-For the purpose of section 11 (3) of 
the Motor Vehicles Act, 1939, absence from India on service with His 
Majesty's forces shall be deemed to be .. good cause" of delay in apply. 
ing for renewal of a license provided that applica.tion is made within a 
reasonable period after return to India. In such cases as in rule 2.20 the 
additional fee of Rs. 2 shall be refunded." 

(ii) For the last sentence of rule 2.4 (0) of Chapter II .. It shall not be refunded 
in any circumstances." 8Ub8titute the sentence" It shall not be refunded 
save to a person who held a current license granted under the provision!' 
of the Indian Motor Vehicles Act, 1914, and was prevented from 
renewing the license within the time preecribed under section 6 (b) of the 
Motor Vehicles Act, 1939, by reason of his having served in the Army, 
Navy or Air Force outside India." 

THE CHIEF COMMISSIONER OF COORG. 
NOTIFICATION. 

Dated, Mercara, t~ 6th December, 1941. 

By Order, 

M. WORTH, 
Secretary. 

No. A·3-2338/41.-In I"xercise of , the powers conferred by sections 21, 41, 65, 68, 
70, 71 (2), 73, 74, 75, 77,80, 86 (2), 88, 90 and 91 of the Motor Vehicles Act, 1939 (Act IV 
of 1939), and the notification of the Government of India. Department of Cornrnunicatione, 
No. R. 60, dated the 28th .T une, .1939, the Chief CoIlllllissioner is pleased to make t.h!' follow. 
iDg runendmenta to the Coorg Motor· Vehicles Rules, 1940, isaueq. with his Notifielltion 
No. R. F. 43/121-39, dated thE' 26th Marl'h, 1940:-

AmwdmentB. 

In the said rules-

CRAPTER II. 

l, In J'U}M J Md 6 (0) for the words" District Superintendent of Police" substitute 
~~~~~~",,:,T<.! .... h.""''''-,.''''''''' .... " ~~"""'N'.,,<>"t\. l>..."\l.\'b.<>~'-\'"':i', c'OOTg" and " Lill{>.t\\;ing Autho. 



STATEMENTS, B'PC., LAID ON THE T~BLB 15 

·2. lD ruleII.4, (0) and (II) for thewOrdIJ .. ProviDcial Transport Alatbority" aubiltitute 
-the words II Licensing Authority." 

3. In rules 4 (c), (e) and (f) for the word" appropriate" substitute the word .. Licens-
iing ". 

4. In rule 4 (d), after the words" may appoiI).t" add the,following ;-

II and may iD.the case of "the holder ?f _a -liceJ?-ce issued outside the' Prov~ce req~ire 
-the applicant topass·th&test, as set forth In the third schedule to the Act notWlthstandiDg 
-that the applicant Flhall previously have passed the test "~ . 

5. In rule 6, delete the words II or the- .Provincial Transport Authority". 
6. To rule 6 (c}~ add the following proviso;-

.. Provided that no fee shall be charged for the test if the applicant previously held a 
1icence under the In,dian Motor Vehicles Act, 1914, to drive.1L vehicle of ~e class ~q which 
the application refEirS and was prevented '!Y, reaso~ of 'a~ence out of In~ ~n' servi~ 
connected with the present war from obtaInlDg a hcence ID I«lcordance WIth the provI. 
sion~ of section 7 (6) (b) of the Act or if the applicant held a licence under the Act to drive 
,a vehiclE! of the ~lass to which the application refers and w.as prevented for the same reason 
'from obtaining. a renewal of the licence ". '.:.: . 

7. In rule 7 for the words " Chief Commissioner " ~~bstitute the words " ProvinoilU 
Transport Authority". . 

8. In rule 7 (c) for the words" appropriate" arid" Chief Commissioner" substitute 
-the words .. Licensing .'.' and "Provincial Transport Authority" respectively. 

9. To rule' 18. add the following proviso;-

.. Provided that no fee shall be charged for the test if the applicant previously held a 
licence under the Indian Motor·VehiCles Act, 1914, to drive a vehicle of the class to which 
the application refers and was prevented by reason. of absence out< of ·India on service 
.connected with the present, war from obtaining a licence in accordance with the provi. 
sions of section 7 (6) (b) of the Act or if the applicant held a licence ~der the Act to dri"e 
a vehiCle of the ~lass to which the application refers and was prevented for the same reason 
from obtai!rlng. a" renewal of the licence". . 

CHAPTER III. 

10. In rule 23. for tile words .. District BuperiDtendent of PoYee I. substitllte the 
'wordIJ .. Secretary. Provincial Transport Authority" .. 

JI. In rule 24 (b) -for the words "-Chief Oommissioner" and .. one month·, subati. 
tutetbe words" Seoretary, Provincial Transport Authority .. ~d'" BeYeD daytr-l' ~ive. 
~. . . 

12. In ~e 21i (c). delete ~'~o~ "Dr thaInspector of K~r Vehicles .. the'_ 
-may be". 

13. In.rule 29 (a), sublititute the followUlg for clause (iv);-

.. " in the case of Pass~r ~ransport V~hic:les, the number of passengers (excluding 
.driver and conductor), specified lDthe penmt Of the vehicle denoted by Pass .....• _. ". 

14. In rule 30 (b), delete tho wordIJ "Registering Authority". 

15 •. To rule 30 (c), add the following proviso ;-

" Provi~ that the ~hicle' n~d ~ot be 80 produ!l8d if the <?wner' proposes not to 
·renew the certdicate or If the vehicle 18 transferred to and kept m the area of another 
Registering Authority or Inspector of Motor VehicleB. In either of these cases the owner 
~ll ~fore the date fixed for inspection inform the authority who made the endorsement 
'1D wrltmg that. he does not propose to produce the vehicle giving the reascn ". 

16. Substitute the following for -rule 30 ~g) ,-
- .. 19) The fee for the issue and renewal. of certificate of fitness ehall be ten ru-pees in. 

the case of a motor cab and twenty rupees m the case or a tnnsllOrl. veihic\e otb.er than. • 
motor eab: "Provided tba.t • OO"lUlellBl.Ona.\ fee of"Roa. If> will be levied on buses and lorries 

~.' -Which already hold a current fitness certificate either from Madras or Mysore. The carti. I :fic"te shall be valid for six months ". 
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, ... Itl-In rule as ill) (v)-,after the words" oertifioat.B of re~on "add"<Ol- trade. 
certificate". .. .' . .. . i -: ., . 

18. After rule 33 Ca) (v). add ,~ fonowing :-
(vi) In respect of a trailer. - . rupees five. 
19. After rule 33 Co~. add the following :-
" (d) BegWfraIion J~.~The :Provincial Government ma.y by notification 

in . tbe o8I.oiIIl gazette mak6 an exemptipn in regard to the regifiration fees -paYable in 
respect of any motor vehicle or class of motor vehicles .... 

CHAPTER IV. 

20. In rule 43 (f). after the words" Provincial Transport Authority", add the follow. 
ing:-

" For persistent failure to attend meetings of the Provincial ['raDsport Authorj.ty or 
for any other reaaoD ""hich they deem adequate". - . 

21. After clauae (i) of rule 44. insert the fonowing :-
"(;)·C~ to be at1.d.ru8ed to Provincial Tra""'f'Orl Authority.-All oorres· 

pondence intended for the consideration of the Provincial Transport Authority shall be 
addressed to the Secretary of the Provincial Transport Authority. No action shall be 
taken on any correspondence which is not so addressed ". 

"(k) E;l;ecutive oJftcer to give elJect to deciBiona.-All decision of the Provincial TrlldlSport 
Authority shall be carried into effect by the Secretary ". 

" (I) Appointment of per80ns to authenticate tlocuments.-The Secretary member-
may with the approval of the Provincial T~rt Authority appoint persons to authenti·· 
oate documents and perform other duties on hIB behalf ". 

22. In rule 49 (a). after the words" shali be .. add " in duplicate " . 
. 23. After sUb-rule (b) of rule 49. add the following as sub·ruIe (c) :-

" (e) RejuBol to accept applications Jor permiU-Power oj Provincial Tra1lllport Autho·· 
rity.-Whim the Provincial Transport Authority has in emrcise of its powers under the 
Act imposed a limit upon the number of permits of any class which n:i&Y be' granted for' 
a specified route or a specified area and has already granted suCh number of permits of' 
that class, the authority may decl~ to ~ceive further applications for such permits in 
respect of any such route or area. ". . 

2'- Afteuub-rule (b) of rule5S, ~,the following as aub-ra1& (0) :-

" (e) Permit to be deemed to be renewed if orders are not passed on application.-If an 
lI'pplication for $he renewal of .:permit has been made in accordance with these rules and 
~ ~bed fee paid by the prescribed date, the permit shalloontinue to be effective· 
until orders are paSsed on the application and if orders on the application are not passed: 
within three months from the date of receipt of the application the permit shall be deemed 
to bIwe been rei:Iew8d for the period mentioned in the 'application or for one year which· 
ever is less ". 

24,.A. In rule 62 for the letter" f" after the worde .. sub-seotion ·t' substitute a. 
figure .. (1) ". , 

25. In rule 63 (d), ~ter the words" Transport Authority" in the seoond line add " or-
any Police oftloer of or above the rank of Sub-Inspector of Police" . 

26. After sub-rule (c) of rule 64. add the following as sub-rule (d) :-

"(d) Variation of permit by inclUBion of additional lIehicle-Fee.-The following· 
fee shall be paid for the v&l"iation of a permit by the inclusion of an additional :vehicle or 
vehioles:-

(1) If the un6ll:pired period of the permit exceeds 9 months 
(2) If the unexpired period exceeds Sl months 
(3) If the unexpired period exceeds 3 months 
(4,) If the unexpired period is less than 3 months 

for. each 6dditional vehicle". 

R8. 
16 
12 

8 
4, 

17. tn rule 66 (b), after the words" anyPolioe oftlcler iii Unif~ "add the worde. 
II Magistrate or Inspector of Motor Vehicles ". . 
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28. (i) Renumber rule ... 73 " as 'ruie .. 73 (a) ". 
(ii) In 1:lause (viii) of rule 73 (a) as 80 renmp.bered for the words .. Certificate of re-

gistration of tile vehicle· and any additional number pemutted under the terms of the 
permit to be carried standing·in'the vehicle; ", substitute the following :-

." permit of the vehicle". 
29. After clause (xiv) of rule 73 (a.), insert th"l foUowjngolause :-
.. (xv) shall not while on.duty, be under the influence of drink or drug to.an extent, 

rendering hini.incapable of discharging his duties properly". 
30. After rule 73 (a), insert the following :-
.. (b) ReeponBibiUty of driver of vehicZe on which there is no conductor.-The driver of 

a public service vehicle on which there is no conductor shall be responsible for the obser-
vance of the provisions of clauses (i) to (xvi) of rule 73 (a) " . 

.. (c) Stage carriage to carry conductor.-No stage carriage shall be used in a public 
place unless it carries, in addition to the driver, a conductor " . 

.. (d) Issue of tickets-Production of OounterfoilB.-The conductor sOOIl-
(i) iesue to every' passenger travelling or intending to travel in a stage carriage in-

cluding every child over three years of age, and to every consignor of goods other than 
personal luggage, a printed ticket of the requisite denomination on receipt of the fare 
charged for carrying in the vehicle the passenger and his personal luggage, or the goods 
other than personal luggage consigned, as the case may be ; 

(ii) carry at all tinies when the stage carriage is in use the counterfoils of the tickets 
80 issued; and. 

(iii) produce the counterfoils on demand by any Police officer not below the rank 
of Sub-Inspector or by any authority empowered to inspect the vehicle: 

Provided that notwithstanding the provisions of clauses .(i), (li) and (iii), the trans-
port authority may in its discretion, and subject to such conditions as it may deem fit. 
authorise· the is~ue of tickets by a person who is not the conductor and who is not travell-
ing in the vehicle ". 

"(e) Refmal to iBaue ticketB.-No conductor or other person authorised to accept 
fares, not being a person who travels in the vehicle, when a stage carriage is waiting or 
plying for hire shall-

(i) without reasonable exeuse, refuse to accept a. fare from any person tendering 
it, provided that the conductor or such other person shall stop the issue of tickets when 
the maJeimunl number of passengers or the maximum load of luggage or goods, as the 
case may be, which the vehicle is permitted to carry has been reached ; or 

(ii) demand more than the proper fare ". . 
31. After cla.use (xi) of rule 75, add the following as clause (xii) and renumber the 

existing clause (xii) as clause (xiii) :-
"(xii) DistributeS printed or similar matter of any description or distributes eo" 

article for the purpose of advertising, or ". 
32. Renumber rule" 77 (a) " as " 77(~) (i) ". 
33. After rule 77 (a.) (i), insert the following :-

': (ii) PIAh1.ic 8enIice tJehicZe-TO'UlB-Prohibited.-No tout shall be employed or be· 
permItted by the owner, driver or conductor of a public service vehic.le to canvass passen_ 
gers and no person shall act 88 a tout to canvass passengers for any public service vehicle". 
. 34. Add the following 88 a Bub-paragraph of clause (i) of rule 77 :-

., The fes for a duplicate licence shall be one rupee ". 
34-A. Substitute the following for clause (I) of rule 77 :-

"(l) (i) EndorB6meni by Oourt.-Any Court by which a conductor is convioted of 
any offence in connection with his duties as a conductor shall cause particulaft of the 
offence to be endorsed in the licence. 

. (ii) Oancellation ~ Su.pension by Cotlrt.-Any Court by _hich a conductor is con-
ViCted of any ?ff~noe mconnection with his duties as a conductor may canoe! or suspend 
the ~uctor s bcence, ~ 8h&U cause particul818 of any such order of canoellation or 
~ to be endorsed m the licence. The' 'Court shall communicate in Form CCE . 
~lIrtlCulars. of any ~dorsement made under this rule or the p~ rule to the autho- . 
nty by whICh the hcence wa.iast renewed or to the authority which granted the licence". 

B 
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35. After clause (0) of rule 77, add the following:-
"(p) Appeal againBt orders ,.ega.rdtng conductor's certijicate.-The provisions of the 

rules in Chapter II reJatjng. to appeals ~ainst orders in respect of driving licences sbaJl 
apply to appeals ~ainst orders in respect of conductor'. lieenoes ... 

36. In rule 78 (a), after the words" the driver of a public service vehicle sha.lI ", 
insert the following worda :- " while on duty" and afte!; the woJ:da " inscribed with the 
na.m' of the ", add the worda " District of the". . 

37. In rule 79 (a), after the worda "the conductor of a st~ c~e sha.lI ", add 
the following :-" while on duty" and after the words" inscribed with the name of the ", 
add the words" District of the". . 

38. After rule 82 (e), add the following :-
"(f) Pas8enger not to sit on right oj driv8r.-No person may sit nor may any goods 

be p~a.ced on the right of the driver of a transport vehicle". 
39. In rule 83 (a) and (b), delete the words" District Superintendent of Police ". 
40. After rule 83 (c), insert the following:-

. " (d) BcMdule of timings.-The Provincial TranspOrt Authority may from time to 
tillle--

(i) by a general order prescribe a schedule of timings for each stage carriages run· 
ning on specified routes; or . 

(ii) by a special order prescribe a schedule of timings for each stage carriage". 
"(e) Vehicles to ,.un in accordance with scMdule.-When a schedule of timings has 

been prescribed under rule 83 (d), every st~e carriage on 8uch route sha.lI run in accord-
&nO , with it, except--

(i) when prevented by accident or other unavoidable cause; or 
(ii) when otherwise authorised in writing by the authority granting the permit." 

"(f) Responsibility oj permit.holder.-The holder of the permit sha.lI be responsible 
and punishable for a breach of rule 83 (e) in addition to any other person who may be 
\'e~ponsible and punishable for such breach ". 

41. Substitute the following for rule 84 :-
RECORDS TO BE MAINTAINED. 

"84. (a) (i) Trip 811eet.-The driver or conductor of every public service vehicle 
shall maintain trip sheets serially numbered in a bound book in Form TSS or TSC in 
English or in Kannada. 

(ii) Gustody oj Trip Sheet.-Trip sheets shall-
(a) be carried by the conductor or, in case there is no conductor, by the driver when-

eve" the vehicle is in use ; 
(b) be duly filled up from time to time as occlI$ion arises by the conductor or, in case 

there is no oonductor by the driver ; and 
(c) b':l open to inspection by any Police officer not below the rank of Sub·Inspector 

or by ~ny Magistrate or by an Inspector of Motor Vehicles. 
(iii) Trip Register.-Every holder of a permit shall in respect of every public service 

vehicle spe,ifi :d in the permit maintain in English or in Kannada a trip register in Form 
TR in a bound book of which the pages are serially numbered. The trip register shall be 
posted daily from the trip sheets mainta.ined under rule 84 (a) (i), and be at all times open 
to inspection by any Police officer or by any M Igistrate or by an Inspector of Motor Vehi. 
cles " . 

.. (b) Goods vehicle record-mainte~nce oj.--;-(i) Every driver of goods vf>h~cle sh~ 
keep and every holder of a goods vehlcle permlt shall cause to be kept in Enghsh or m 
K~ada a record in Form GVR which shall p:ive, in respect of each day on which the 
driver was employed in driving, the information prescribed in the fonn. 

(ii) E&eh item of information required by Form GVR shall be entered in the record 
M soon as the particular to be recorded is ascerta.ined. 

(iii) The record in Form GVR shall b~ carried by the driver until he has completed 
his work for the period to which the record relates. and Rhall while in his custody be op6JI. 
to inBpection, by any peNon authorised to inspect a goods vehicle. The driver shall ~ 
liver the record to the holder of the pl'rmit within seven days of the expiry of the pen~ 
to which the record relates. 
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. (iv) The pemiit.holde. shall':p'reserve the record in FOrD! G~ for 8~ months ~ter 
the expiry of the perioo to"Which 'it !'8lates and shall produce It .for mspectlon at any tIme 
""itDinthat period on demand by the Provincial Transport AuthOrity or by a Police officer 
not below the rank of Sub·Inspector .. . . . 

"(c) Check in 8tat40n8 011- routfl--Tagiater.-The Transport Au~hority may by general 
<lrder direct that every stagE' c~~~!J.ge shall stop at such sta.tions on jts route as the Trans. 
port Authority may presc~ibe, ~nd thereupon the conductor of every ~tage c~ shall 
<correet.ly E'nter in the regIster m Form TGR kept at each such statIon the partICulars 
specmE'd thE'rein ". 

" (d) Dsstination board.-The destination t.o which the stage c~iage is proceediDs 
<lr is about t·o proceed shall be clearly stated in English and in Kannada on boards coq.-
8picuousIy placed on the front and rear of the vehicle" . 

. co (e) Painting and illumination of de8tination board.-The board shall be painted in 
white letters not less than two inches high on a black ground. It shall be clearly visible 
3Ild unobstructed by car equipment or otherwise and illuminat.ed by a white light from 
ilalf an houl' after sunset to half an hour before sunrise" . 

.. (f) Conductor' 8 r881'onInDil-ity.-The conductor shall be respODsible for E'xhihiting 
the proper boards and for their illumination" . 

42. After rule 87 (b), insert the following :-
., (c) Withdrawal of bU8 from the _ice.-If the holder of a stage carriage pE'rmit 

l'ropoRes to withdraw the service which the vehicle covered by the pE'TI'Ilit is providing 
before the expiry of the permit, he Rhall, unless prevented by unavoidable circumstance". 
give at least onll month's notice of hiR intention to the transport authority which ~ued 
the permit, and shall surrender the permit on the date from which the service is with. 
drawn. Upon receipt of the notice, the Transport Authority "hall post a copy of the notice 
-on a suitable notice board situated on the premises of the authority". 

43. In nile 89 (d) for the words" public service", substitute the word co Transport". 
44. Af~er rule 89 (d), add the following rules :-

. co (e) Inspection' by taember8 td PrOl'incial Tranaport Authority.-Any member of 
:Provincial Transport Authority may exeroise the powers cQnferred in rule 89 (c) on a 
"Police officl'r in uniform; and the powers conferred in rule 89 (a), on a Police officer in 
uniform not below the rank of Sub· Inspector ". 

"ef) Conviction cJj perml't.'holdera-Intimation by Courlll.-A Court cODvicting the 
bolder of a permit. of an offence punishable under the Act or these rules shall communi. 
<catp partiCUlars of such IlOmiiction in Form PI to the authority which granted or, &R the 
<case may he, last renewed the permit and to the aut.hority, if any. which has endorsed or 
extended the validity of t·he -permit". 

" (g) U8e oj 8tage carriage on. more than one route.-If a person holds stage carriage 
permits for two or more routes the Provincial Transport Authority may in its disCretion 
and subject to such conditionR as it thinks nt permit him to use a vehicle in rell~ct of 
-which hE' holds a valid stage carriage permit on any of such routes. provided thai the 
-vehicle. shall be uRed only for the prov'i,jion of such transport faciIitil;ls as the owner is 
:authorised to provide in accordance -with the terms of the permit. which 'he holds 'f. . 

CHAPTER "\T. 
CONSTRUCTION. EQUIPMENT ANtI'liAINTl!:NANCE OF MOTOR V_reLEs. 

45. After rule 102 (c), add the Jollowing·niJes.:-
"(d) Tyru oj heatJy '"a""'JKlf't wn.i&IltI, ,mcrON and. locOfl/Olltvu.-1f the tyres of the 

-wheels of a tractor, locomotive or heavy transport vehicll', are neithe!' pneumatic nor 
'made of a soft or f!lastic materiaI-, t.hey sh8.l1 satiflfy the following c-OnditioDS :-

The tyres df each wheel shall'be smooth and shall. where the l;yres touch the sur-
iacl' of t·he road or otber ba8e -whE'reon the vehicle moves or reste, be flat: 
. Provided that "the edges df the ~yres may be. bevelled or ~~nded t~ the extent of 
'!lot more than ha1f an Inch "in thl' case 'df each edge ; . . 

. Provided aL~o that :if the tyres are constructed of Reparate platE'R, thl.' plates may 
be separated by parallel BpIICes 'which shall ibe disposed. throullJbout t.he outer IlUrface 
'of the tyres so that now here shall the aggregate extent ofJ;he .spacfi' 01' SP&lles in the. COurRe 
'O~ a 'straight line drawn h~onta1Jy acrosR:Che 'eircW¢erence df the whe;el ~c8l;'d one-
.eIghth part of·the :llti6thdf'the~;; 

B 
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Pro~'ided further that the driving wheels shall be cylindrical and S'lDootbsoled or 
shod with diagonal cl'088-bars of not less than three inches in width nor more than .tbrM. 
quarteN< of an inch in thickness extending over the full·breadth of the tyre and the· . apace 
intelvening between the cross bars shall not exceed three mches " . 

.. (e) Diameter oj wheel.-Ifany wheel of a tractor, locomotive or heavy transport 
vehicle is fitted with a tyre which is neither pneumatic nor made of a 80ft or elastic mate-
rial, the diameter of the wheel shall be not less than twt) feet. 

E:l:planalicm.-For the purpc:,se of these rules " diameter" in relation to a wheel .. 
means. the diameter measured between the two opposite points in the outer surface of the 
tyre which are farthest apart, .. width" in relation to the tyre of a wheel. means, the 
distance measured horizontally and in a straight line across the circumference of the 
wheel and between the two points in the outer surface of the tyre which are fart,hest apart." 

46. After rule 108 (0), add the following :- ' 
.. (d) Vehicle with trailer.-If a trailer is or trailers are attached to a motor vehioe 

the total length of the train, including such motor vehicle shall not exceed forty feet". 

47. Aftf'lr rule 112 (k), add the following :-
.. (I) Direction indicatOf8--nece88ary in certain ClZ8es.-If in any motor vehicle the-

seat for the driver is so situated that the driver cannot effectively give the manual Signa1e 
prescribed in the eleventh schedule to the Act, the vehiQle shall be fitt.ed with a mecha-
nical or electrical direction indicator in the manner specified in these rules " • 

48. After rule 113 (b), add the following proviso:-
.. Provided that this rule shall not apply to any motor chassis upon which a body 'js. 

not yet built ~". -
49. For rule 119 (a) (iii), substitute the following :-
.. (ill) When the seats are placed across the vehicle and are facinll eaeh other there 

shall be a clear Apace excluding padding and upholstery between the sUrface of; any por-
tion of the seat against which the back of the passenger is to rest and the s-arface of the-
oorresponding portion of the seat facing it of a minimum width of 3 feet I I inches and II 
clear space exoluding padding and upholstery between the fronts of facing seats of.& 
minimum width of one foot seven inches " . 

.. (iv) -Where the seats. are placed lengthwise and facing each other, the surface or 
any portion of the seat against which the back of the passenger if! to rest shall be at ,least 
~rty-four inches from the surface of the corresponding portion of the seat facing it " . 

.. (v) Except where the seats in a public aervice vehicle are enclosl'd by the body 
of the vl"hicle, no seats .. hall be 80 constructed so as to project beyond the floor space of 
the vehicle" . 

150. GANGWAYB.-In rule 120 (a) (ii) for the words" tWBlve inches" substitute tli& 
warda " fourteen inches". 

51. After rule 124, add the following proviso:-
.. Provided that this provision shall not apply to vehicles of the open type in whica 

the seats are not enclosed by the body of the vehiole ". 
52. Aft,er rule 128 (b), add the follo~g :-
.. (c) OVli:BALL LBNGTH.-The overall length of a public servioe vehicle shall not 

excl"8d twenty -six feet." , -
63. After nIle 129 (c), add the following:'-
" (d) PBoTlIIOTION 01' LUGGAGE ON !RAGE cAlI.llIAGBS.-The luggage carried on the 

outside of a i'tage carriage shall be protected in wet weather by a suitable waterproof 
covering. The oovering shall be securely fastened so as to prevent flapping ". 

54. In rule 131, delete the word .. Registering". 
65. For rule 133 (b), substitute the follOwing :-
"(b) Fuel 1IInI:.-Tbe fuel tank of every public service vehicle shall be so placed that 

no overftow therefrom shall fall upon any woodwork or accumulate on any part of the 
vehicle ". 

56. After rule U8 (j), insert the following :-
. .. (1:) ProI1Wicm oj cheri,. ,a 8team-drit1etl. wAielu.-Every steam-dri.vea motor vehicle-

. with rubber tyrlis shaD have. attached to its frame a chain hanging lOOEle or other OOI1tri_ 
vance whereby electric contact is made between the body of the vehicle anEl tlie earth ". 
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.. (I) E_ptlon by Protnncial Goverftment.-The Govermnent may by notificaticn in 
tile Ooorg Gazette E"Xempt to such extent aR may be specifil'~ .in the notification any mot4)r 
vehicle or class of moto!; vE'lhicles from all or any of the pr~V1810n8 of the, mIes framed under 
Chapter V of the Act" . 

CHAPTER VI. 

67. After mIe 151 (j). insert the following rules :-

"(i) WrigIKfIg oj Vehiclu.-Police officers not below the rank ofSub.Inspectors ana. 
Inspector of Motor Vehicles are authorised to require the weighing of goods vehicles and 
trailers " . 

.. (I) Po_, oj ProWncial PranBpOrl AueAoritll If? rutrict 'peed" weights. etc.~'1~e 
Provincial Transport Authority shall have power subject to the control of the ProvIDclal 
Government--

(i) to impose speed limits ; 
(ii) to impose limits on the laden weight or axle weight or dimensions of motor 

vehicles, and to prohibit or restrict the use of motor vehicles generally or of 
a particular class or of trailers in a specified area or in respect of any road, 
proVided that no such limits or restriotions shall be imposed; and 

(iii) to designate any road as a main road " . 

.. (m) Authorities empowered 10 erect traJlic BignB.-Subject. tc the provisions of rule, 
151 (n) the Provincial Transport Authority shall be the authority authorised to cause or 
permit traffic signs to be placed or erected in any public place for the purpose of regulating 
motor vehicle traffic" . 

"(n) AuthoritieB empowered 10 erect traJlic Bigns.-The Divisional Officer, Coocg, 
Public Works Department, who is also a member of Provincial Transport Authority and 
who is empowered to speoify the maximum safe load for a bridge or culvert or to olose a 
public road or street may for the purpose of exercising. the said power erect the appro. 
priate traffic signs ". 

"(0) WrigMng oj vehiclu belietled 10 be 'aBed in controoention oj rutricti0fl8.-Any 
officer referred to in rule 161 (1&:), may if he has reason to believe that & goods vehicle is 
being used in contravention of any laden weight ,restriction imposed by competent autho. 
rity reqnire the driver to convey the vehicle to a weighing device, if any, for weighing ; 
and if on weighing, the vehicle is found to contravene such restriction, he may by order 
in writing, direct the driver to convey the vehiole to a suitable place to be specified in the 
notice, where facilities exist for the storage of goods and not to remove the vehicle from 
the place until the laden weight or axle weight' has been reduced so that it complies with 
such restriction ". 

"(p) OJlicers empowered 10 tkmand production oj regi8tration cemflcate.-MaglstrBtel!, 
Inspector of Motor Vehicles and Police officers not below the rank of head constable are 
authorised to demand the production of the certificate of registration of any vehicle. 
and where the vehicle is a transport vehicle, the certificate of fitness" . 

.. (q) OJftcer8 empotDered 10 demand inJormation.-Police officers not belDw the rank 
of Sub-Inspector are authorised to demand from the owner of a motor vehicle the driver of 
which is accused of any offence under the Act. all information regarding the name and 
address of and the licenoe held by the driver which is in his possession or could by reason. 
able diligence be ascertained by him ". ' 

.. (r) OJftcers empowered to inspect vehiclu involved in accident.-Magisuates, Inspec. 
tor of Motor Vehicles and Police officers not below the rank of Sub-Inspector are authorised 
to inspect any motor vehicle involved in an accident and for that purpose to enter at any 
reasonable time any premises where the vehicle may be and to remove the vehicle for 
eiunination ". 

58. In the 3:rd. sentence of rule 152 for the word .. sixth" ;llaerl .. ninth". 

59. In rule 163 (a); substitute a comma for fullstop and add the following :_ 

•• nor shall the driver or person in oharge of such vehicle permit,any person tD do eo ". 
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60. In rule 157 (b), dlliete the alternative authority, "an Inspeetot of Motor Vehicles '~, 
aad insert as follows after the words" Sub· Inspector ", " or Insptlctllr.of Motor Ve1aielee ..... 

.. 
61. After rule 163 (b), insert the (ollowing rule :-

.. (e) DritJing mirror, ob8euring o/.-No person driving or in eharge of a motor vehicle· 
Ilhall-

(i) permit any person to stand or sit or. 

(ii) place or permit anything to be placed in such a lIlanner or position as~9 oJJscure 
the driver's vision either directly Elr rearward by the mirror referred to in 
rule 96." . 

" Provided that clause (ii) shall not apply to a vehicle fitted with. blind on ihe ieait 
window when this blind is used during night time'r. 

62. After rule 164 (b), insert the following :-

"(e) TraJfic Bign8 to be ob8erved.-Every driver of a mot~ vehicle shall drive the-
vehicle in conformity with any indication given by traftic sign, the erectien Elf which i. 
permitted under sub-section (1) of section 75 of the Act." 

63. After rule 169, add the following rules:-

" 170. E:t;emption IYy ProtJincitd GotIernment.-The Government may by notification 
in the official gazette exempt to such extent as may be specified in the notification any 
motor vehicle or class of motor vehicles from all or any eftheprovisions of the rules fram-
ed under Chapter VI of the Act." 

CHAPTER VII • 

.. 171. REJ'UND OJ' PEES.--Subject to the provisions .f rules 172 and 173, the Secre-
tary, Provincial TranRpOrt Authority, may on applieatien sanctien the refund o£-

(i) the full fee paid, where the certificate, licence, permit or badge applied for is 
refused or the application for the certificate, licence,. permit or badge is 
cancelled or withdrawn by the applicant before the certificate, licence, permit 
or badge, as the case may be, is actllaDy issued and the transaction com-' 
pleted ; 

(ii) the excess, where the amount paid is in excees of the proper fee ; and 

(iii) two rupees out of the licence fee of rupees five if the applicant held a licence 
under the Indian Motor Vehicle Act, 1914, and was prevented by reason 
of absence out of India on service cElnnected with the present war from 
obtaining a licence in accordance with the provisiElns of section 7 (6) (b) or 
if the applicant held a licence under the Act and was prevented for the 8&Dl& 
reason from obtaining a renewal ef the licence." 

.. 172. No REFUND AYTER INSPECTIoN.-Ne· refund of fee fer a certificate of fitness 
IIhall be made when the inspection of the vehicle, in respect ef which the certificate wa~ 
applied for, has been carried out " . 

.. 173. TIllE lI'OB APPLICATION FOR _J'UND.-No refund of fee shall be made if the 
application for such refund is not made within Elne year from the date of th,e credit of fee 
to the Government." 

FORMS. 

M. In Form L.P .B.A. for the word .. Transpert " substitute the word .. l.icensiDg ... 

65. In Form L.P .B. for the word .. Transpert.. substitute the word •• LiceJIsing ., 
wherever they occur. 

66. In Form C.F.A. delete the words "Registering Authority". 

87. In Form C.F.B.A. delete the words •• Registering Autherity ". 
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68. For Form TC subetitut.e the following ;-
Fo:R:M:'TC: . 

.,." . 

Form oj trade cerriflCate.', 
[B.uie 41 (e) of the Coorg Motor Vehielee.~ I~O.] 

To be filled in as follows :-

1. Trade registration mark as p~vided.in rule 41 (e). 

2. Name and address of holder of the certificate. 

3~ Date of expiry. 

4. Date of illllue. 

6. Classes of motor vehicles inl1i'8pect of which the certificate has to be issued. 

6. StBtion. 

,. Signature of authOrity. 

NOTlI:.-The me of a separate letter in the trade registration mark in respect of each 
certificate appears to make it unnecessary to state the total number ofcertificateB on the 
Form above. 

69. In column 6 of the ~ in Form TCR, add the following :_ 

" Licensing number and address, if not attached to the company." 

70. For item 7 of the Form P .~t.~.A., substitute the following :-

"7. The type or types of vehlcle to be used on the service and the approximate 
seating capacity are :-

Registration Mark. Type. ~ting capacity. 
Muimum 

laden 
weight." 

71. In item 16 of Part A of Form P.St.P., delete the words .. aod the dates on which mums are to be made to the Transport Authority". . 

In Part B of Form P.St.P., items 3 to 5 shall be renumbered as items 4 to 6 and after 
item 2, the following item 8bau be iDseried 88 itam II :-

.. 3. Capacity ........ , .......... pBIII!8Ilg8rB ". 
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72. In Part A of Form P.$t.$.-
(i) For items 6 and 10 subetitu~ the following:-

.. 6. (a) Total number of vehicles to be used on the route. 
(b) Particulars of the vehielea to be used including thtl maximum number 

of passengen!I to be carried. 

I 2 

Registration Mark. Type. 

3 

Maximum number of 
pII8IIElIlg9rs. 

10. The maximum weight of luggage and goods to be carried in addition to 
p8IIIl8Dge1'II. " 

(ii) Add the following 88 item 16 in the end :-

.. 15. Other conditions." 

In Part B of Form P .t;lt.$.-

(i) Items 3 and 4 shall be renumbered 88 items 4 and 5 and after item 2, the 
following item shall be inIIerted 88 item 3 :-

.. 3. Vehicle Registration Mark. " 

(ii) In item 6 88 so renumbered, delete the words-

.. In region of issuing authority ...... In other region. • . • . . . . . . ". 

(iii) For letters .. G.A." in item 6 and in the footnote, the letters .. L.G.W." shall 
be substituted.· 

<iv) In the footnote on Form P.l;lt.l;I. for the words .. P.I;I.t;I." substitute the words 
.. P.St.S." and delete .. Part B : Entry 3 ". 

<v) The following shall be added 88 a footnote to Form PoRt.S. :-
.. L.G.W. stands for maximum weight of lug~ and goods that may be 

carried in the vehicle." 
; 

73. Delete item 11 in Part A of Form P.CO.P. and renumber item 1288 item 11. 

74. After column 4, in the heading under item 6 of Part A of Form P.Pr.C., the follow-
ing shall be inBerted. 88 column 4, <a) :-

.. 4. <a) Unladen weight." 

In item 8 of Part A of Form P.Pr.C. delete the words .. and the date on which returns 
are to be made to the Transport Authority" and insert the following 88 item 10:-

.. 10. Permit laden weight." 

76. In the heading under item 6 of Part A of Form P.Pu.C., the following shall be 
:inserted 88 column 2 <a) :-

.. 2. <a) Unladen weight." 

In item 7 of Part A of Form P .PU.C., the following words shall be deleted :-

.. and the dates on which returns have to be made to the Transport Authority.'~ 

In Part A of Form P.PU.C., the following shall be inserted as items 10 and 11 :-

.. 10. Permit laden weight. 

11. Nature of goods to be carried." 

In Part B of Form P.PU.C., the foUowmg ahall be added 88 item 7 :-
.. 7. Nature of goods." 
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16. Insert the following as item 8 in Form P.Tem. and renumber item 888 item 9:-:-

.. 8. Route(s)/Area:-" 

17. In Form L. Con.-

(i) Insert the following below (permanent address) :-
II Age 

Caste 
Descriptive marks." 

(ii) Add in the end :-

II P8@eS 2 and 3-

Number. 

of 19 

of 19 

of 19 

P8@eB4to 9. 

. Rene1IIOl8.···· 

Date 
of 

issue. 

Date 
of 

expiry. 

($pace for convictions and eDdorsementa.)" 

78. In Form L. Con. A.-

, 

$igna.ture of 
licensing 

authority. 

(i) Items 5 to 7 shall be renumbered as items 8 to 10 respectively and after 
item 4, the following items shall be inserted; namely :-

.. 5. Age 
6. Caste. 
'1. Descriptm marks "'. 

(ii) In item 10 as so renumbered the words and figures II that I am not. less 
than 18 years of age and .. shall be omitted. 

79. In the end add the foUowing forms :-

FOBJI CCE. 
Form oj intimation by Ouurl oj conviction oj conductor. 

[Rule 77 (I) (ii) of the Coorg Motor Vehides Rules, 1940.] 

Court of the .....•.......... ! ••••••••••••••. MagistMte ...... ~ .....••••..•••• 

To 
Name ..........•..................... 

Holder of conductor's licence No ..........•.... has been ('onviot d by me of an 
o~ce punishable under ~ .................••... Coorg Motor Vehicles Rules, 1940, 
aeotlOIl •••••••• , Motor Vehioles Act, 1939, BIld sentenoed to· ...........•..•......... ; 
in C. C. No •............................ date ..... '" ......... " . 

I have canoelled/suspended the conductor's licenoe from .................•.•.. 
to ••................ 
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\ FORM TSC • 
. {:fI..ule 84.(80) (I) oBbe Coorg Motor VehiolesRaltlBr-l·9.f.4};} 

ORIGINAl •• 

'l'rip IJheet for contract canio(Ju. 

Motor Vehicle No. Licensed to carry 
loid of ffi. 

Date and Startilllt Deetlna· lineage Dura· 
Name of Licence Badge Hours serial number place tlonand done tlOD of Remarks •. 
driver. 

(1) 

number. nlDllber. ofdllty. of trip or and time of during 
engagement. time. arrival. trip. 

(2) (3) (4) (5) (6) (7) (8) 
1-----

-

FORK TSC. 
[Rule 84 (80)(1) of the Coorg Motor Vehioles Rules, 1940.] 

COUNTEKl'OJL. 

[To be preserved for one year.] 
Trip 8heet for contract carriages. 

bait. 
lfany. 

(9) (10) 

Mot·or Vehicle No. Lioensed to carry - loid of . ewt. 

Date and Starting. DestiJuL MIleage Dtu6-
Name of Licence Badge Hours serial numb~r place tlonand done tlon of 
driver. number number. of duty. of trip or and time of during bait, 

engagement. time. arrival. trip. lfany. 
(1) (2) (3) (4) (5) (6) (7) (8) (9) 

1------- ----r--- ---

Signature of 
r1. 

2. 
drivers~ 3. 

l4. 
FOlUl GVR. 

[Rules 84 (b) (i) to (b) (iv) of the Coorg Motor Vehioles Rules, 1940.] 
GOODS VEHICLE RECORD. 

Date 
Name of permit holder-

Seotton I.-Period of work. 

Name and No. of Name of the Date and Time 

--~ 
Date and of rest. addresa of the authority tlmelaat commenc- time driver. licence. by which It ceased ed f---r- fbd8hed 

wuluued. work. work. From To work. 

I 

Remarks. 

(10) 

Total 
time 

woibd. 

-

-
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, 

Journey. Goods carned. 

Reglatrat.lon De.tioatlon. 
mark of veblcle •. Left. Arnved. Descrip· Ma:limmn 

tlon. weight at 
anyone 

. - time. . .. - _ . 
Place. F Place. TIme. 

FoB.II TGR. 

[Rule 84 (0) of the Coorg Motor Vehicles Rules, 1940.] 

Timing/lf'egWW oj .tage catTiag88 oJ ..................... ~ ....... • BIaWm. 

'Route-

Permit No. 

t 
f 
3 

FOBJl[ TR. 

[Rule 84 <a) <iii) of the Coorg Motor Vehicles Rules, 1940.] 
Trip regiBIu Jor publoic Bervice wAiclu. 

From 
Dated 

To 

I 
I , 
i .; 
! i , 
, 1 
\ " ... 

0 

~ 

1 
, III 
i 11 --i--

i , 
i 
i 
l 

Con. 00D· Con- Driver;. 
Driver's Driver's Number 

ductor's licence badge of 

-

-. 
ductor'. ductor'. 

Date. oame. IteeBee badge name. num~r~ . nnmber. trips. Remarks. 
number. number. 

- . 
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FOBM: PI. 

[Rule 89 (f) of the Coorg Motor Vehicles Rules, 1940.] 

Form oj intimation by Oourt oj confliction oj fJ8f'mit holder. 

Court of the ............ , ....•.......... 
Magistrate ..........•••....• 

To 

Name .................. ·· 

Holder of .................... permit No ........... has been ~victed by me-
of an offence punishable w;uier rule .....•......... ,' ... Coorg Motor Vehicles Rules, 1940. 
aeotion .. '" .......•... J4otor Vehicles Act, 1939 ... , ....•. and sentenced to ...••...•. 
• . . . . . . . . . . . in C. C. No .......•..... date ............•. 

J. W. PRITCHARD, 
OhieJ OommilBioMr •. 

THE CHIEF COMMISSIONER, DELHI. 

NOTIFICATION. 

DeZhi, the 16th December, 1941. 

No. F.-12 (4S)/41.GcrteraZ.-1n exercise of the powers conferred by clause (za) in sub •. 
section (2) of section 68 read with clause (f) in sub·section (3) of section 42 of the Motor· 
Vehicles Act, 1939, the Chief Commissioner is pleased to make the foUowing rule, the same· 
having been previously published with his Notification No. F. 12 (45)/41·General, dated 
the 28th October 1941 :-

Rule. 

Subject to the conditions set forth below, transport vehicles hired by the Indian Posta . 
. and Telegraph Department for use 88 postal vans ~haU be included among those vehicles 
to which sub· section (1) of section 42 of the Motor Vehicles Act, 1939, shaD not apply. 

The exemption ordered by this rule shall not be effective in respect of any transport 
vehicle~ 

(a) it is hired by the Indian Posta and Telegraphs Department on a contract for a 
period of not less than one year ; . 

(6) it is used exclusively for the CB.lTiage of mails and Poet Office pel'llOJlDel; 
(0) it is painted in such a way, and bears suoh departmental markings. 88 would: 

render it unsuitable for use except 88 a postal van; and 
(d) the Department has furnished particulars of the vehicle to the Delhi Provincial', 

Transport Authority. 

A. V. ASKWITH, 
Ohief Oommwsioner, Delhi. 

THE HONOURABLE MR. SHAVAX A. LAL (Nominated Official): Sir,. 
I lay on the table a copy of the notification of the Chief Commissioner, Delhi, 
No. F.-12 (3)-III/41-General, dated the 12th January, 1942, relating to rules. 
framed under the Motor Vehicles Act, 1939. .. 
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THE CHIEF COMMISSIONER, DELHI. 

NOTIFICATION. 

Delhi, the 12th January, 1942. 

No. F.·12 (3).IlI/41.General.-In exercise of the powers conferred by sections 21.and 
41 of the Motor Vehicles Act, 1989, read with the notification of the Government of India 

• in the Department of Communications, No. ~ .. 60, dated the 28th J?ne. 1939, the .Chief 
·Commissioner is pleased to make the followmg rules, the same haVIng been preVIOusly 
published with his notification No. F.·12 (13).III!41.General, dated the 22nd November. 
194.l :-

Rule8. 

1. Notwithstanding anything con~d in the Delhi Motor Vehicles Rules, 1940. ,,"0 
fee shall be oharged.for the issue or alteration of certificates of registration relating to motor 

. vehicles which are the property of the CommiBsioner for the United States of America. or 
his Secretaries or for the examination or inspection of suoh motor vehicles. 

2. If the Commissioner for the United States of America or his Becret&ries shall have 
paid or mall hereafter pay a fee for the issue or renewal of a licence to drive a motor vehicle 

. or for undergoing a test of competency to drive the fee shall on application be refunded to 
them. 

A. V. ASKWITH, 
Ohief Oommissioner, Delhi. 

INFORMATION PROMISED IN REPLY TO QUESTIONS LAID ON THE 
TABLE. 

THz HONOURABLZ Sm LEONARD WILSON (Chief Commissioner for 
Ra.llways): Sir, I lay on the table the information promised in reply to 

. question No. 185 asked by the Honourable Pandit Hirda.y Nath Kunzru on 

. the 19th November, 1941. 

POLIOY FOLLOWED BY THE E. I. R. IN FILLING APPOINTMENTS IN SOHOOLS. 

(a) The answer to the first part is in the negative; only one such appointment has been . 
made since 1987 and it was given to· iI. teacher in the service of the Railway; the second 

· part does not arise. 
(b) As regards the first part, it is understood that this is usually so far as headmasters 

· and &BBistant headmasters are concerned; as regards the second part, the E. I. R. 
also follows the same principle but promotions have to be made on a provisional 
basis to meet the requirements of Local Government educational authorities. 

(e)· It is understood that tm- headmasters of Indian schools are due to retire during 
1942. The appointments are within the competence of the General Manager, who it is 
understood, does not propose to recruit outsiders if suitable men 8.Te available in the ~rvice 
within the respective Provinces. 

THE HONOURABLE MR. A. DEC. WILLIAMS (Defence Co-ordination 
Secretary): Sir; l1&y on the table the information promised in reply to 
question No. 168 a.sked by the Honourable Pandit Hirday Nath Kunzru on 

· the 18th November, 1941. 

N1JKBBB OJ' M~OAL ENGINEERS IN THE SUPPLY Dl!:P:u.TIU!:NT • 

. (ca) The t.Qtal number of .meobanical engineers in the Depattment o£ Suppiy is 815 o.f 
'whioh &02 are Indiaiis. r", 
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(0) Necessary information is giveu. below:-
I· 

Month. Brit.ish. Indian. Total. 
-

1941. 
January 13 2 15 

February Il 5 16 

:March 9 2 II 

April 2 3 5 

"May 3 3 6 

June 12 11 23 

.July 3 6 9 . 
August 6 8 14 

September - 12 5 17 

-October 5 2 7 

Total 76 47 123 

NOTE.-The figures given in (b) do not include seven Anglo-Indians recruited.in this 
-period. 

STATEMENTS, ETC., LAID ON THE TABLE. 

THE HONOURABLE SIR ALAN LLOYD (Commerce Secretary): Sir, 
I lay on the table a copy of the notification of the Government of India in the 
Commerce Department No. 597-1(3)/41, dated the 29th November, 1941, 
making certain further amendments in the Insurance Rules, 1939. 

INSURANOE 

No. 597-1. (3r 41, dated the 29th Nooember, 1941.-In exercise of the powers conferred 
oy sub-sections (1) and (2) of section 114 of the Insurance Act; 1938 (IV of 1938), the 
Central Government is plelLBed to direct that the following further amendment!! shall be 
made in the Insurance Rules. 1939, the same having been previously published as required 
by sub-section (1) of the said section, namely :-

In sub-rule (2) of rule 24 of the sa.id Rules :-

(a) in clause (i), the words" annual gross" shall be omitted. 
(b) to the Mid sub-rule, the following proviso shall be added, namely :-. 

" Provided further that in relation to insurers who are required to furnish retUl'Dll 
in accordance with sub-section (2) of section 16 of the Ac1;, the reference 
tc:' the ca.lendar year in this sub-rule shall be construed 88 a reference to 
elther th~ period covered by the revenue acco~t furnished under clause (b) 
of the Bald sub-section or the calendar year." 

N. R_ PILLA!, 
Addl. Sq. fD t1tl Govt oj 1ft1JiG. 



INFORMATION PROMISED IN REPLY TO QUESTIONS· LAID ON 
THE TABLE. 

THE HONOURABLE MR. G. S. BOZMAN (Secretary, Indians Overseas): 
Sir, I lay on the table the information promised in reply to question No. 
174 Mked by the Honourable Raja Yuveraj Dutta Singh on the 18th Novem-
ber, 194:1. 

ILL-TBEATKENT OF CERTAIN PBlISONS ON THE OCCASION OF THE VISIT OF THE Am 
COMJL\NDO TO PIETERMARITZBURG. 

Enquiries made from the High Commissioner for India in the Union of !;louth Africa 
reveal that an incident of the nature referred to by the Honourable Member did occur at 
Pietermaritzburg. A Military Court of Enquiry which was appointed to investigate the 
InBtter reported that the inadequacy of the arrangements made for the reception Of the 
general public was responsible for the unfortunate incident. !;lome obstruction: was caused 
to the display necessitating intervention by the military police. Allegations that the 
police used excessive force were not proved. The court found that insulting ~ h!d 
been used to non.Europeans but was unable to attach blame to anyone partICUlar person. 
l;Iuitable representations were made by the High Commissioner to the U~on Government. 

STATEMENTS, ETC., LAID ON THE T.\BLE • 
• 1· 

THE HONOURABLE MR. G. S. BOZMAN (Secretar),!, Iaans Overseas): 
Sir, I lay on the table a copy of the Imperial Council of Agricultural Research 
notification No. F. 26(8)/41.G., dated the 31st December, 1941, amending their 
Standing Finance Committee Regulations under section 7(2) of the Agricultural 
Produce Cess Act, 1940. . 

No. F. 26 (8)/41-G., dated the 318t December, 1941.-'1'he following amendment made 
by the Imperial Council of Agricultural Research. with the previous approval of the 
Central GoYernment. under sub-section (:!) of section 7 of the Agricultural Produce Cess 
Act, 1940 (XXVII of 1940), in the I;ltanding Finanee Committee Regulations, published 
with their Notification No. F. 46 (10)/40-G., dated. the lOth ~eptember, 1940, is published 
for general information. . 

For cIaUse(ii) 0: regulation 9 of the said Regulations. the following clause shall be sub. 
stituted, namely:- . 

" (ii) to examine the estimates of all rese8l'('h schemes of the Council. " 

~.I;lAHAY. 

8ecrelary. 

• 

MESSAGES FROM HIS EXCELLENCY THE GOVERNOR GENERAL. 

THE HOSOURABLE THE PRESIDENT: Honourable Members, I have to 
deliver to you four messages which I have received from His Excellency 
the Gov~rnor General. They are a~ follows:-

GENERAL BVDGET • 

.. For the purposes af sub-section (1) of section 67 A of the Government of India Act. 
as set out in the Ninth I;Ichedule to the Government of India Act, 1935, and in pursuance 
of rule 43 of the Indian Legi,lative Rules and of Standing Order 70 of the C{)uncil of !;ltate 
Standing OIdeftl. I, Victor Alelta.nder John. Marquess of Linlithgow, hereby appoint 

( 32 ) 
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Wurday. the 28\h Felll'U8l'1. 19.2. at 5-30 Uf •• for the ~t&ti~ ~ the Council., of 
State. and Thul'llCiay. the li~ March, 19.2. for the Gene~a.l D18cu881on m the COunCl; of 
State of the statement of the estimated- annual expenditure and nwenue of the Go"emor 
-Gea~ in Council in respect of subjects other than Railways. 

NEW Dli:LBI; 

LlNLITHGOW, 
Viceroy and lJot,-ernor Gmeral. " 

'Phe 24IA J af&fIM'JI. 1141 

RAlLWAY BUDGET • 

.. For the ~ of 8!lb-section (1) of section 67", of the Government ,?f In(ija, A.ct, .. 
_ out in the Nintll Schedule to the Government of India Act. 1935, and m pursu&llC8 of 
rUJ8 U of the IndiBil.Legi8Jative Rules and of Standing ~rd?r 70 of the Counoil, of I;ltate 
8tandiitg Orders, I. Victor Alexander John. Marquess of Lmlithgow. hereby appomt Wed~ 
nesday. the 18th February. 1"2. for the p~tat~on !oO the Counc~l of State. and Tuesel.,"",-
the 2.th February. U~.2. for the General DisousBlon m the Council of State. -of the state. 
ment of t"he estimated"annual expenditure and revenue of the Governor General in Council 
iJj I'I!I8p8Ct of Raihniys. 

LiNLITHGOW. 
V~ and Governor General. '0 

NJdW DZL1l't ; 
~Ae 2411& Januaf'y. 194"2';A'J 

.. I pursuance oft.he piovisions of sub-section (3) of section 67 A as set out in the Ninth 
~hedule to the Governmelf of India Act. 1936. I hereby direct that the heaeb of expendi-
ture specified-in thai sub-lII\ltion. other than those specified in clause (v) thereof, shall be 
open to ~cilti8ion by tho ~cil of state when the Budget for the year 1942-43 is under 
COIlBideratlOll' 

LINLITHGOW. 
Viceroy and Governor General • .. 

NEW DlolLHl, 
'rite 27th Jaflflaf'y. 1942. 

P ANBL OJ' CBAnwEN • 

.. In pursuance of the provisions of sub-section (2) of section G3A of the Government of 
India Act .. as set out in the Ninth Schedule to the Government of India Act, 1935, I, Victor 
Alexander John, Marquess of Linlithgow. hereby nominate the following Ml'mbors of the 
Council of State to be on the Panel of Chairmen of the said COWlcil of !;ltate :~ 

In the first place. the Honourable Sir David Devad08s ; in tho secoml place, the Honour" 
able Mr. P. N. Sapru.; in the third \llace. the Honourable !;lir Muhammad Yakub; and 
laBJ.y the Honourable Kaharajadhirala Sir Kameshwar Singh of Darbhangs . .. 

L1NLlTHGOW, 

NEW DELHI. 
Viceroy and 'Governor General • .. 

The 14th February. 1942. 

COMMITTEE ON PETITIONS. 
Tmc HONOUBABLE THE PRESIDENT: Under Standing' Order 76 of the 

Council of State Standing Orders, I am required at the -commencement of 
each 8e8IIion to constitute a Committee on Petition8 coll8isting of the Chairman 
and four members. The following members have at my reque8t kindly con-
een~d to .preside.ov~r and serve on the Committee. I acc~gly have much 
ple&8u~. m ~ODIlIl&tmg a'Ii' Cfuiirman of the Commi~ the Honourable Raja 
Charanllt Smgh and as merobel'lJ, the HonOUl'ab1e SU' Bamunni Menon. the 
Honourable Mr. P. N. Sapru. the HODOurable Pandit Hirday Nath Kunzru, 
a.nd the Honourable ltfr.M. N. Da.I8J. 



CONGRATULATIONS TO RECIPIENTS OF HONOtJRB. 

THE HONOURABLE THE PRESIDENT: Honourable MeDl bers , it is 
oustomary for the President to offer on behalf of the Council our congratula-

l~ NOON. 
tions to the new recipients of honours who have been 
fortunate to receive recognition at the hands of Hi:: Majesty 

the King for their valuable services to the country. 
I have much pleasure in stating that the Honourable Sir Shantidas Askuran 

has receiyed a Knighthood. The Honourable Sir Shantidas Askuran has been 
a Member twice elected to this Council. He was elected by a very distinguished 
body, an intelligent body of electors in Bombay, and he has been in thi1 
Council for nearly five years. He is well known in Bombay for his commercia. 
knowledge, his business activities and is very popular and influential among 
the commercial bodies in the country. They all recognise his great ability and 
his talents in the matter of finance. I offer'him on behalf of the Council our 
congratulations on the rare distinction which he has received at the h8.n.ds.of 
His Majesty the King. (Applause.) 

The next gentleman is the Honourable Mr. Conran-Smith (Applause) who 
has received his C. S. I. Mr.·Conran-Smith has been a Member of this Council 
off and on for many years and he has rendered very valuable services to this 
country and especially to the Government of India. He is one of the few 
ablest and distinguished Civilians in this country and a great future is still 
before him. (Applause.) I have no doubt that there ~ many higher 
honours still awaiting him in the service of the Government of India. 

THE HONOURABLE Sm SHANTIDAS ASKURAN (Bombay: Non-
Muhammadan): I am very thankful to you, Sir, and the whole House on whose 
behalf you have spoken these kind words, and I must say that you are very 
kind in your expression and that I will do all I can to serve this House. 

THE HONOURABLE MR. E. CONRAN -SMITH (Home Secretary): May 
I express my thanks to you, Sir, for the very kind things you have said about 
me and to the House for the kind way in which it has received them. 

GOVERNOR GENERAL'S ASSENT TO BILLS. 

SECRETARY 011' THE COUNCIL: Sir, information has been received 
that His Excellency the Governor General has been pleased to gra.nt his 
assont to the following Bills which were pllo88ed by the two Chambers of ,the 
Indian Legislature during the autumn session, 1941, namely :-

1. The Code of Criminal Procedure (Amendment) Act, 1941. 
2. The Code of Criminal Procedure (Second Amendm~mt) Act, 1941. 
3. The Factories (Amendment) Act, 1941. . 
4. The Aligarh Muslim University (Amendment) Act, 1941. 
5. The Madras Port Trust (Amendment) Act, 1941. 
6. The Mines Maternity Benefit Act, 1941. 
7. The Professions Tax Limitation Act, 1941. 
8. The Federal Court Act, 194:L 
9. The Indian Merchant Shipping (Amendment) Act, 1941. 

10. The Indian Incom~tax (Amendment) Act, 1941. 
( '34 ) 



GOVERNOR GBNJlRAIlS ASSBNT TO BILLS. 

U. The Excess Profits Tax (Second Amendment) Act, 1941. 
1'2.' The R&ilways (Loc&lAuthorities Taxation) Act, 1941. 

• 13. Tho'Intlia.ri Companies (Amendment) Act, 1941. 
14. The Tradc Marks (Amendment) Act, 1941. 

35 

BILLS· PASSED BY.THE LEGISLATIVE. ASSEMBLY LAID ON 'DHE 
. TABLE. 

SECRETARY oJ!'· THE COUNCIL : Sir, in purst1&nce of rule 25 of the 
Inclli'..n Legislative Rules, I lay on the table copies of the following Bills which 
were passed. by the Legislative Assembly at its meetings held on the 16th and 
17th February, 1942, na.mel~: .. 

A Bill further to amend the Workmen's Compelllllfttion Aot, 1928. 
A Bill further to amend the 'Indian Merchant 'Shipping Act, 1923. 
ABi)l fqrthcr to amend the Indus Vessels Act, 1863. 
A Bill fwther to amend the Indian Medical Council Act, 1933 . 

. A Bill further to lIIDlend the Indian Boilers Act, 1923. 
A Bill to provide for the- incorporation, regul,.tion and winding up 

of Co-op<;r",tiveSoeieties with objects not confined to one provinae, 
A Bill to continue the provision made under Ordinance No. XIII of 

1940 for assistance to the coffee industry by rogul:'..ting the 
export of coffee frOim and the sale of coffee in British India and 
by other means. 

,DEATH OF Sm AKBAR HYDARI. 

THE HO~9URABLE MALIK SIR FIROZ KHAN NOON (Leader of the 
HouS6):, Sir, I thank. you for allowing mo this opportunity of placing on 
record the tribute which I am sure we all wish to pay to the momory of our 
late Leader. Sir Akbar Hydari was a personal friend of mine, as he was of 
many of you here, and I had known hi;m for seveml years in India and I had 
met him on many occasions ill London. It was my specia! privilege to be his 
colleague in the Executive Council even though for a short time, before fate 
took him away from us. I have never known any public servant more young in 
body or in spirit and whenever I met him at any meeting, no matter what th~ 
difficulties to be solved, he always had a smile on his face. His long experience 
wat! of special value to us, his colleagues, and to the country as a. whole. His 
services to the Indian States are unrivalled and his services to British India are 
also of great importance. He served on many public bodies and ho took koon 
intt,rest in the political development of the country. There ~ill be very few 
in this country who are more patriotic than wa.s our late Leader. He wanted 
his country to go ahead and his ideas were very modern a.nd up to date. 
He was keenly interested in the industrial dev('>lopm(lnt of his country and he 
wa.s one of those who strive all their life to bring about greater and greater 
harmony between the various sections of the people and it is for this, if not for 
a!ly other reasons, tha.t we mourn his loss all the more. I do not wish to take 
your time much longer for I know there are others here also who would like to 
join me in paying a tribute to the late Sir Akbar but, before I close, Sir, I 
request you to forward to his relatives condolences on beha.lf of this Honourable 
lIouse, particularly to his eldeijt son, Mr. SaJeh Hydari, who ia so well known 
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[Sir Firoz Kha.n Noon.] 
to us a.nd who is following in the footsteps of his ~ fatur, and I am sure 
that the opportunities that lie before him for the service of Ids country will 
be no le88 than those that fortune brought before his late father. 

THE HONOURABLE PANDIT HIRDAY NATH KUNZRU (United Provinces 
Northern: Non-Muhammadan): Mr. President, it must be a matter of regret 
to everyone in this House that we have lost the services of so distinguished a 
Leader as Sir Akbar Hydari. His knowledge of finance and his administrative 
ability were well known, but he was very much more than Br ~eier or an 
administrator. He was a man of great culture and vision. He had wi,de 
sympathies and he had the mental make-up required of a stateaIru!.n. His 
services to the Hydera.bad State in particular and to the Indian States in 
genera.! were undoubtedly valuable. He was one of the most outstanding per-
sonalities in the country, and it was hoped that as a. Member of the Viceroy's 
Executive Council he would be a.ble to bring his great abilities to bea.r on the 
serious problems tha.t confront the country at the present time and on the 
task of advancing its constitutionaJ position. It is a matter of great regret 
to us all that we have at tws juncture lost a sa.gacious and valuable adviser, 
whom we all expected to playa notable part in the affair!! of this country 
during the course of the next two or three years. I asso~te II!-yself whole-
heartedly, Sir, with the request,DljIode by the Leader of the :House that the 
sympathy of this House should be conveyed to his son, Mr. Saleh Hydari. 

*TnE HONOURABLE SAIYED MOHAMED P ADSHAH SAHIB BAJU.DUB 
(Madras: Muhammadan): Sir, I join in the tribute which is being pa.id 
to the memory of the late Sir Akbar Hydari. Sir, the late Sir Akbar Hydari 
was a man of versa.tile genius. He was a scholar of great eminenQe, a states-
man of distinguished parts and a great authority on the abstruse questions 
of high finance. Sir, as has been observed by my Honourable friend Pandit 
Kunzru, he was a man of great culture and a.s such he was & great patron 
of learning. Sir, in founding the Os.ma.nis University in Hydcra;ba.d, Sir 
Akbar Hydari transla.ted into action what has been the drea.m. Of many a 
patriot in this country, namely, the imparting of higher education in the 
language of the country. Sir, as ha.s been obsefved by the distinguished 
Leader of the House just now, Sir Akbar Hydari's 10&8 at this moment is very 
regrettable, since his long and mature experience would have been of great help 
at the crisis through which the country is now passing. Sir Akbar Hydari, 
even though he had a very strong sense of realism, was also possessed of great 
vision. He was a great idealist and a spiritualist also. One of the main 
ambitions of Sir Akbar Hydari was to bring about concord and harmony 
between the different sections in the population and it is very regrettable 
that his death has removed from amidst us one of those forces which were try-
ing to bring about t,his harmony between the warring sections in this country. 
Sir, I associate myself with the tribute which has been paid to his memory 
and I request that the condolence of this House may be conveyed to the 
members of his bereaved family. 

THE HONOURABLE MR. M. N. DALAL (Bombay: Non-Muhammadan): 
Sir, in the death of Sir Akbar Hydari this Council has lost a. veteran and a great 
statesman and the country an administrator of vast and varied experience. 
Barely six months have elapsed since this veteran statesman entered the 
('7Qvernor General's Executive Council; yet this brief tenure wa.s marked with 
the sa.me industry, understanding and sympathy for· the difficulties of the 

-Not co~tod by the lIonOlU"l'b1e l\rIelDbor. 



DEATR,O' SlIl A1U'4R .HYDARI 3"1 

Indian people and their politicaJ advancement. As the Leader of this 
ij.o~oW~b~ Ho~ and an elder statesm~n, his shrcwd and sagacious counsel 
wa.i .eatly valued and will be deeply mllIBed. 

*TIIB HONOURABLE b'IR MUHAMMAD YAKUB (Nominated. Non· 
OfIicial): Mr. President, I wish aJso to associate myself in paying tribute to 
the memory of the late Right Honourable Sir Akbar Hydari. In Sir Akbar 
Hydarl India. has lost !" great statesman and a great administrator, a great 
lover of .. Its a.nd sciel\Ces and, above all, a great Indian and a gentleman. 
IIi Ii~derab&d, where Sj:f Akbar Hydari spent 36 years of his valuable life, he 
has left sUch distinct and deep marks of his ability and administrative capacity 
~ will keep his memory fresh in the minds of the people for a long ti me to come. 
On tl$ occ~on it is :qot right to dilate upon the many qualities of the late 
Sir Akbar Hydari. Our hearts go in sympathy with his BOnS mid duughters 
and other members of the bereaved family and I join in requestingynu to 
convey our deep sense of regret and our condolence to Mr. Saleh Hydari and 
other members of the bereaved family. 

Tm: HONOURABLE MR. R. H. PARKER (Bombay Chamber of Com-
merce): Sir, I support the Motion moved by the Honourable the Loader 
of the House. Sir Akbar Hydari was one of those mer. who have an extremely 
vivid personality and I very well remember meeting him rather more than 
20 years ago soon after I first landed in this country. He was one of the first 
great man of India whom I got to know, for whose ability I had the greatest 
respect. . 

TBJI BONOUBABLJI THE PRESIDENT: Honourable Members, it was in 
the fitness of things that this House should pay such high tribute to our deoea.sed 
colleague, who was such an illustrious member of this House and a distingui8hed 
Government servant, citizen and also a most learned an.d. capable Prime 
Minister of Hyderabad. It is true, that in his death India has sustained a. 
severe 1088. He was a man of right judgment and mature experience, and 
when he was appointed to this Council it was felt that his mature experience 
would be brought to bear upon the very many important and intricate problems 
whioh were then being discuBBed in this House and that we will aJl be guided 
by his great knowledge, untivaJled experience and his tact and persuasive 
influence. But, unfortunately, the hand of death has taken him away from 
us and we in this Council particularly will feel his 1088 very heavy. He was 
a great man. His career all throughout has been one of great usefulness. 
After a brilliant University career he joined the Government of India in the 
Finance Department and I may say--and you will agree with me-tha.t he was 
caJled the wizard of the Indian finances. His capabilities were such that from 
a small beginning he rose to a very high position, and when he retired from the 
Government of India, His ExaJted Highness the Nizam of Hyderabad sum· 
moned him to Hydera.bad to occupy more important offices there. We know 
with what great success he ha.s filled those offices and shown his capabilities 
there. He enriched every office held. He rose there to the position of a 
Prime Minister. He had charge of the most important portfolios, like Rail· 
ways a.nd other Departments, where he formulated a new policy and he depart-
mentaJised the finances of the Province to such an extent. and the success which 
he achieved there was of such great importance that His EX!lolted Highness had 
to a.ppoint him Prime Minister of Hyderabad. To India also he has rendered 
very vaJuable services, as you are all aware. He led the Hydera.ba.d delegation 

*Not corrected by the lI(;mourable J4eJnber. 
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[Mr. President.] 
to the three Round Table Conferences in 1930, 1931 a.nd 1932, a.nd rendered 
most valuable service. Those who were present with him at the Round Table 
Confilrence-I may say I had the honour of being present at tha.t time as a 
member at the second Round Table Conference-saw in him the great qua.lities 
of eminence which distinguished him in after life. He was a great debater. 
a considered deba.ter, a man who took a broad and proper view of things a.nd 
his sense of proportion. was that of a statesman and not that of a politicia.n. 
He had distinguished himself in many ways, on the Committee of Chairm6Jl, 
namely, the Committee of the Hyderabad State Ministers where he also rendered 
very useful and valuable service and of which he became ultimately the 
popular President. I should have liked to have 8aid something more about 
him today but we are now pressed for time, and I must cut short my remarks. 
But I must point out that I would have a.djourned this Council as a mark of 
respect to his memory had not His Excellency the Governor General fixed 
today 803 t!l -' day for the presentation of the Railway Budget in both the Houses, 
and I am thus unable to adjourn this House. I know that all Members have 
great sympathy for him and his family and, as desired by many Honourable 
Members here and by the Leador of the House, I shall convey our sorrow. a.nd 
our deep sympathy to his eldest son, who was himself a distinguished Member 
of this House for many years. 

PRESENTATION OF THE RAILWAY BUDGET, 1942·4:3. 

Tm: HONOURABLE Sm LEONARD WILBON (Chief Commissioner for 
Railways): Sir, I have the honour to present the statement of estimated 
revenue and expenditure in respect of Indian railways for the coming year. 
Before disclosing these estimates, I have to deal briefly with the income and 
expenditure of the past and the present year. . 

Aecount8 for 1940-41. 

2. Last year at this time I estimated that the year would close with a 
surplus of 14! crores. Actually, our receipts were more than 2! crores above 
our estimates, and our expenditure over a crore less, and we closed with a sur-
plus of a little less than 18! crores. The decrease in expenditure was due to 
the inability of railways to spend on account of the difficulties in getting mate-
rials and in our being unable to pay in full the dearness allowance sanctioned in 
March with back effect from 1st October, 1940, for which provision was made in 
the revised estimates. In the allocation of the surplus we paid 12·16 crores 
to general revenues and transferred 6·30 crorcs to railway reserve. 

Revised Estimate for 1941-42. 

3. When presenting the budget last year, I briefly touched on the difficult-
ies of making an estimate of earnings in the existing conditions. Relating our 
estimates closely to the earnings of the past year, and making the assumption, 
which seemed reasonable at the time, that the level reached in January 1941 
would not be maintained, we placed our estimate of traffic receipts at 108! 
crores. Events have served only to emphasise the difficulties of estimating in 
war time, a.nd we now expect, not without a measure of speculation, that by the 
end of the year our gross traffic receipts will reach the record figure of 127 
erores. We also expeot an increase of 16 lp.khs in net JIlisoellaneous receipt~ 
whioh we JlOW put Itt 94 l!lokhs. 
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4. On the expenditure side the.re is an incn:ase ~ 4·53 cro~. over ~he 
budget, our revised estimate of working expenses, mcludmg dep~Cl&tlon, bemg 
73.13 crores against the original budget of 68·60 crores. As ~xplamed at length 
in the explanatory memorandum, an increase of 3' 44 cro~s.18 due to the tra~­
fer of the expenditure o~ ballast renewa~ from the deprecl8.t~on fund to :workmg 
expenses and to the wnte-off from ca.plt~l of the. cost of dismantled lines a~d 
abandoned assets. Excluding these, the mcrease 18 only 1·09 crores. HeaVler 
expenditure on ~oal and on staff for d~a1in~ with the .phenomenally high tra.tlic 
aCcount for an Increase of a crore, au'rald precautlOns for over 42 la.khs ,and 
repairs to flood daD?-age~ ~or 16lakhs. A~ains~ t!tese inm:e~s must be setoff 
savings due to the mability of railways, m exiBtmg condit~ons, to work up to 
their original programme of repairs, We now expect a surplus of 26·20 crores 
which is 14-· 37 crores more than expected at the time the Budget waS prepared. 

" 5. The contribution from revenue to the depreciation fund during the 
current year will be 12·68 crores. Expenditure from the fund, with which 
I sha.ll deal later, will be 5·12 crores. 

Reuen'IU in 1942-4.~. 

6. Our revenue estimate for 1941-42 is speoulative, but that for 1942-43 is 
much more so; We can only relate it to the current year's receipts and make 
allowance for certain known factors. They are, on the one hand, the dismantle-
ment of the lines and the withdrawal of rolling stock for service oversea.s and, 
on the other, the mea.sures taken to improve the turn-round of wagon.~, the pro-
posed purchase of the Bengal and North Western, Rohilkund and Kumaon, 
Tapti Valley and Mirpurkhas Khadro Railways and a few minor increases in 
fares and freights. We place our estimate of gross traffic receipts at 125~50 
crorcs and, in addition, we expect a net revenue of 1 . 56 crores from miscella-
neous transactions. 

7. As regards the proposed increases in freights and fares, we have for some 
time had under consideration the fares charged on the East Indian and North 
Western Railways. and we have no",v decided to raise them to a small extent. 
which will bring them more into line with those on the other ma: or systems, 
though generally they will still remain at a. slightly !ower level. " 

Parcels tra.tlic ha.s much increased and the reduced pa.ssenger train services 
are overloaded. It is therefore proposed to enhance the existing increased 
charge of two anna.s in the rupee on parcels traffic to four anna.s in the rupee in 
order to chec~ a ten~ency fo~ the higher-valued consignme~~ at present moving 
by goods trams, which are liable under present day conditlOns to considera.ble 
delay; to be transferred to the parcel services. Excess luggage charges which 
are the same a.s parcel charges will be similarly enhanced. The increa.ses in 
passenger fares, luggage and parcel charges are expected to yield about a crore. 
" 8. Whilst present conditions continue, it is essential that the best pOBBible 
'tile shall be made of wagons. To ensure this, railways, are proposing to make 
oe~ changes in ~he weight con~tions applied to rates, a!1d als!,_ to impose on 
~rt8Jll. traffic ,!hich cap move m wagon loads, foodgra,1nB bemg included, a 
slight mcrea.se m the charges for small consignments, which for foodgra.ins 
woul~ amount. to 2 anna.s in the rupee, the existing charges being retained for 
cOnBlgnIDents ~ wagon loads. . This is not being done with a view to increa.se 
lavenue, .the objective being ~o encourage the loading of wagons to full capacity 
~ to discouragesm.all OODStgmDentsof those commoditiea which can be !lent 
In wagon loada. " 
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Expenditure from Revenue in 1942~43. 

9. Our estimate for ordinary working e:x;penses, excluding depreciation, 
ha& been placed at 58·13 crore(against 60·45 crores estimated in the current 
year. Excluding, for the purpose of comparison, the adjustment of3·02 ~ 
in the current year on account of abandoned assets and disma.ntled liRes, I/dld 
41 lakhs on a.ccount of other non~recurring exptmditure, there iii an inCre&116 of 
l' II crores over the cu~t year, due to the a.nticipa.ted increase in the cost of 
repairs, ma.intenance a.nd operation. Aftera.llowing for a reduction of 261a.kha 
in interest charges, we estimate that next year's working should resqlt in a 
surplus of27' 95 crores, thatis,l'75 crores more than in the current year. The 
appropriation to the cieprecia.tion fund will be 12 '63 crores, a.nd the withdrawa.ls 
are estima.ted. to be 7 crores, giving a. net a'ccretion of 5' 63 crores to the fund. 

Disp08al of Surplus. 
10. As I have already stated, we expect a surplus this year of26 "20 Cl!01'88 

a.ftermeeting interest charges. Adopting the same procedure for the allocation 
of the surplus as was adopted last year, the Railways will retain 7'08 crores, 
and General Revenues will get 19 '12 crores. Government intend to place 
befof6' the Legislature a. resolution to extend for a.nother yea.r the moratorium 
which is due to expire at the end of next month and, if this be a.ccepted, we. 
Dropose to a.lloca.te the surplus of 1942-43 on the same ba.lIis. The estima.ted 
surplus in 1942-43 after' meeting interest charges is 27 ,95 crores which would 
thus be divisible, 7·82 crores to Ra.ilways a.nd 20'13 croresto General 
Revenues. 

110 Here I should like briefly to expla.in the change Government have 
decided upon in rega.rd to the treatment in accounts of the respective shares of 
surplus after division between general revenues and ra.itw8lJs. According to the 
a.rra.ngements which I expla.ined la.st yea.r, payments to general revenues in 
excess of the 1 per cent. contribution were trea.ted partly 80S their share of the 
surplus and pa.rtly 80S pa.yment of the a.rrears of contribution. For rea.s~ 
given in the expla.natory memora.ndum, Government have now deeided that 
all payments to general revenues in excess of the 1 per cent. contribution should 
be taken towards discharge of the arrears of contribution. It follows that the 
portion of the surplus left with the railways 80S their share should be taken 
in reduction of the loan from the depreciation fund. While it is not proposed 
to roadjust the sum of 6· 30 crores credited to the railway reserve last yea!', the 
ra.ilwa.y share of the surplus this year will be credited to the deprecia.tion fund, 
and the sa.me proredure will be adopted in subsequent years till the 108M from 
the depreciation fund have been fully repaid. I need not inflict on the. HOUle 
the oonsequentia.l calculations which are fully detailed in the explanatory memo· 
r~ndum. All I need say is that our liability to general revenues a.t:the E'iJlli of' 
the ourrent year will be 13' 68 crores a.nd, if our expecta.tions are realised, n~t· 
year we shall be able to repay this amount and also eontribute to Genera.l Re've· 
nues a sum. of Rs. 1· 31 crores in excess of the payments required under the 
Convention. The outstanding loa.ns from the depreciation fund will be 23·21 
orores at the end of this year and 15' 39 crores at the end of the next. Our 
balance in the depreciation fund at the end of 1942-43 will be 64'69 crotes, 
inctuding 40 lakhs invested in branch lines. 

Bailway RueTfJe. 
12. In 1940-41,6'30 crores were paid into the railway reserve fund, and 

90 lakhs.were withdrawn on aocoWlt of that portiOD.ofttre e08tof disinail~ 
lines which could not be debited to the depreciation fund. ItLIIiM ""beett 
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decided that this &mount is correctly a charge against revenuo arid therefore 
90 1&kh8. have been restored to the ra.ilway reserve, the balance in which will 
then stand at 6 79 crores. Apart from this adjustment, no addition to the 
rail".y reserve will be made during the current or next year. 

Capital and Depreciation. 
13. I shall now turn to our expenditure under capital and from the depre-

ciation fund. Duririg the current yoar, our revised est~ate allows for an ex-
penditure of 3 . 88 crores under capital and? ·12 crores under depreciation fund. 
In the capital expenditure is included a sum of 5 crores on account of the pur-
chase price ·of the Assam Bengal and the Bombay, Baroda and Central India 
Railways and the balance of the-purchase price of the Bengal Dooars Railwa.y, 
and a credit adjustment of 2'83 crores on account of t~e write-off' of the value of 
abandoned assets and dismantled lines. Our programme for HK2~43 includes 
20 crores for the purchase of the Bengal and North Western, Rohilkund and 
Kumaon, Tapti Valley and Mirpurkh&s I{hadro Railways. For open line 
works, the programme plovides one orare for increase in stores ba.l&nces, 4t 
crores for track renewals, ! crores for bridges, two crores for other engineering 
and structural works and 61 crores for rolling stock. We expect a cre4it of 
11 crores for released materials. Though the total programme for open line 
works, including the purchase of railways, works up to over 33 orares, we have, 
after making allowance for the probability that railways will be unable to spend 
the full amount, provided only 30t crores, of which 7 crores will be charged to 
the depreciation fund. 

14. I shall now attempt to show in outline some of the aspects of the rail-
ways' activities in the past year. The expansion of India's war effort has 
thrown an ever-increasing burden on railways, and it is now apparent that 
restrictions will have to be imposed on traffic over the heavily loaded sections 
of the system. In the years following the depression of 1930, railways were 
forced by financial stringency to reduce their locomotives and personnel to the 
numbers necessary for busy season requirements, and even line capacity was to 
some ox tent reduced by the removal, on single lines, of some crossing stations. 
Their ability therefore to deal with tile increased traffic due to the war has been 
dependent largely on the utilisation of their spare capacity in the slack season 
and to some extent on a reduction of about 10 per cent. in the less important 
passenger train services. The result is that we have been able this year to 
deal with about 30 per cent. more freight ton miles than in 1938, the year 
preceding the war, and have been able to carry more passengers, the increase 
in passenger miles being about 16 per cent. As the traffic increased, the pres-
sure was felt mostly on broad gauge engines and staff. Engines have been 
'transferred from other railways to those..most heavily loaded, but veiy little 
more relief can be expected by this means, as single line capacity, especially 
on the Great Indian Peninsula and the Bengal Nagpur Railways, will be the 
limiting factor. Further expansion of goods traffic on the fully loaded sections 
will therefore only be pOBSible by a further reduction in passenger train serviC6$. 
I would here mention that the heaviest increase in traffic has been imposed on 
the Great Indian Peninsula Railway on which. compared with the pre-war year 
1938, the increases are 55 per cent. in freight ton mileFl and 33 per eent. in passen-
ger miles. The shortage of running staff is being made good, but this has been 
delayed to a great extent by our having to supply men to the Defence Depart • 

. mant, to which I shall refer later. 
15. No review ofthe traffic position wouldbe complete wjthout q. tefereIice 

to coal, the movement of which has accounted fer about 4(}per cent. of the total 
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freight ton miles in the pa.st year. I shaJllimit my further l'8'marks to 00&1 froni 
the Bengal and Bihar fields. From these in the 12 months ending December 
1941, we hauled over 1,075;000 wagons of coal, which is slightly more than in 
the previous year, but with rising demands the position is not satisfactory, and 
the extent to which we have been able to meet them was only possible at the 
expense of our stocks of locomotive CQal which have been depleted by 500,000 
tons. Further depletion cannot be permitted, and on some railways the stocks 
are too low and must be built, up. 

16. The coal for shipment, locomotives, government requirements and 
public utility concerns, which is nor'mallygiven priority, accounted for 651 per 
cent. of the wagons loaded. This left about 371,000 wagons for what is termed 
," public" supply. Of the wagons loaded for" public ", it was found necessa.ry 
in the last two months of the year to give priority to about 6,900, the coal being 
required for factories employed on war work whose stocks had fallen below 20 
days' consumption. Such demap.ds for priority are bound to increase with 
increasing consumption and it will be readily understood how essential it is to 
ourtail consumption for all but essential purposes. The railways' aQtion in 
reducing passenger services is intended not only to release capacity for goods 
tra.ffi.c but also to reduce coal consumption. 

17. I have already referred to the speculative nature of budget estimates in 
war time, and I am sure that it is generally accepted that this is inevitable, but 
BOme examples of the disturbances which upset our calculations may be of in-
terest. The coal traffic alone, which was formerly handled by coastwisestea· 
mers but is now carried by rail to west coast ports, involves the constant use of 
over 4,000 wagons which could otherwise be employed in the carriage of higher 
rated traffic. When a railway is working to capacity, heavy movements of 
troop and prisoner specials cause a hold-up of goods traffic which cannot be 
overtaken. The lifting of branch lines and the supply to the Defence Depart-
ment of track, locomotives and rolling stock and the conveyance of all these 
~use disturbances to other t.raffic and ultimately affect earnings. The evacua.-
tion of large numbers of people from threatened a.reas seriously affects the 
traffic on the railways concerned, especially on the sections working to full 
capacity. The effect of overloading of one railway, such as is being experienced 
by the Great Indian Peninsula Railway, has repercussions, which cannot well 
be estimated, on all railways interchanging traffic with it. The examples could 
be multiplied but I feel that those I have given, sufficiently outline the problems 
with which we are faced. 

18. In regard to the supply of essential materials for maintenance purposes, 
the anxiety which I expressed last year has continued throughout the year and 
in some directions there has been a shortage. But considering all the difficul-
ties to be overcome we have been more fortunate than might have been expec-
ted With the approach of the war nearer to India., we must expect greater 
difficulty in obtaining supplies, and it is obviously impossible to foretell the 
e:xhlt to which this will affect our services. We have been dependent on 
imports for our supply of wheehl, tyres and axles and during the war there has 
been delay in obtaining these. But owing to the enterprise of Messrs. Tatas, a 
plant which W8B started up in November 1941 will, after a trial period, be able 
to meet all our demands. TlUs will be a source of gratijication to all of us 
JnteNsted in the development of India's industrial resour.ces. 

19. The progress on locomotive building in the Ajmer Shops of the Bom-
bay, Baroda and Central India Railway, now State-owned anel managed, has, 
as I anticipated last y"r, suffered delay for want of ma~. These shops 
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:have been building from 10 to 15 metre gauge locomotives a. year but have 
-only been able to complete 9 of these during th~ p~t yea;~; .and this with material 
for whioh arr&nge~nta were, made before the diffieulti8s crea.ted by the war 
beeameamn.e,·'Tbe building of 'the :light broad gaugidocomotiveB to which 
1 referred. 'last year, has made disappOinting'pr0gre88, 'and it is now improbable 
thatmateria.ls will be available to enable the -first to be oompleted by the end 
-of this reM'.:; ' .. ' 

20. In order to release for defence purposes an 'increased proportion of the 
--oape.city of the mill in Me88r8. Tata.s' works in which shell bar, hea.vy structurals 
.and rails are rolled, Railways have had to reStrict their demands for rails to 
those falling under the heading of " safety" and f.or urgent works with a. definite 
war effort value, with the result that they have been'able to .obtain only about 
half their normal requirements for renewals. 

21. Whilst on the subject of defeqed renewaLs, it is well to relDember that 
1ihrough the depression in the last decade it has been neCCflsary, .because of 
fulancialstringency, to follow the policy of deferring renewals which wou14 
-otherwise have been carried out to maintain the' assets in the highest state of 
·efficiency and to deal withob80lescence. This policy must in wa.r be followed 
ftl.6te.mc1ily, partly for the same reason but mainly for the overr~dingreasOJ;l. 
lh~t· mMerillols ar~ not Ij.v&ila.ble. This has resulted in accretions to the depre-
-eiat.ion fund which, ·witjhout this back ground, would appear to be' excessive. 
It must also be remembered that the contributions to the fund do not exceed 
~he original c08tQftheWQ.stingil.ssetsdivided by the average life in y,ears of th~ 
.Q.88ets. The amount iIi, the fllnd cannot, therefore, exceed the requirements fot 
replacement and tilust, in fact, fall short of those requirements if I as is uS11a11j 
the case, the replaQement cost excee<ls the original cost. During Ii. period when 
the capital at charge has risen due to' expansion of the system, there must be' an 
jncreasing bfl.lance in the fund until the new assets fall due for replacement and 
are replaced. For taese and other ree,soDs the Railway Board are satisfied 
that the amounts in the fund accruing on the present basis will certainly not be 
mOre than necessary to meet the calls which will be made upon it in the future 
~nd they may well prove to be inadequate. 

22. Last year when dealing with the revised estimates for 1940-41 I inform-
ed the House that we had made provision for a dearness allmYll.nce which was 
then under consideration. In Ma.rch, 1941 it was decided to p~y 'certain allow-
ances in addition to the wages of September 1940 and subsequent months. 
In November 1941 these allowances were enhanced 50 per ceD.t.and extended 
in their application to more employees tha.n had hitherto received them. The 
.allowances now stand at Rs. 4-8 on pay up to Rs. 70 per mensem in Bombay 
.and Calcutta, Rs. 3-12 on pay up to Rs. 60 per mensem in towns with a popula-
tion of 100,000 and over and in certain other important centres and Rs. 3 on 
pay up to Rs. 35 per mensem in other areas. On both occasions the allow-
ances were decided upon after discussion and in agreement with the represent-
atives of organised labour. 

23. Work on munitions production has steadily increased throughout the 
year in railway workshops, and there are now some 16,000 workshop employees 
engaged on this work. This has involved the recruitment and training of a 
large number of men, in replacement, in order to carry on the railway work in 
the shops. From the shops and from all other branches of the service we have 
8uppHed men for :Military Railway Companies and we have also undertaken the 
"l'ecruitmep.t and training of the large additional number required for these 
«>mpanjes. . The total number involved is about 20,000. Up to date 233 
officers have been released for service in the Defence and Supply Departments. 
It will be appreciated that the work of recruitment and training has thrown a. 
-heavy burden on the considerably depleted experienced staff of the railways. 
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24:. Last year I· informed the· HOWIe that. in order to provide trB4tk for 

defence purposes. branch lines oovering 348 miles had been, or were about to ~ 
lifted. Further urgent demands for track arose during the year and the total 
milage lifted in the two years will amount to 770. This has necessitated the 
removal of 19 branch lines. In addition, we shall have supplied in., the sa.1D& 
period. about 800 miles of track from stock and from rails rel~ by reI.a.ying 
operations. Fortunately we have not had to meet all 1ihe:demandsfor traok~ 
and new rollings will cover a milage not far short of that provided by lifting. 
There have been heavy demands for metre gauge engines androlUng stock and 
lighter demands for broad gauge stock. The supply of theBe is progreBBing 8& 
rapidly as circulDBtances permit_ . 

The less used branches, provided the track was suitable, have been lifted. 
thereby limiting tbe inconvenience to the public 8.B far. as possible though this. 
may not be appreciated by those directly affected. Tile 'withdrawal of engines 
and rolling stock can be and has been sprea.d throughout the country, thus 
widely distributing any effects which may result from shortage of stock. It 
must be borne in mind that the track, engines and rolling stock are required 
for the defence of India in which transport plays so vital apart and that their-
withdrawal is therefore in the best interests of the country. 

25. With t.he approach of the war to India, it has become necessary for 
railways toundEirtake certain measures for the continuance of railway commu-" 
nicationS ~'the event of an attack by the enemy, particularly from the air. 
These measures, taken in close co-operation with Military Authorities and Pro-
vincial Governments; include the constitution oI Air Raid Precautions Services 
on railways, lighting restrictions, structural protection of important railway 
mstallations, the provision and distribution of reserves including bridge spans 
and tools and plant, the protection of railway personnel and passengers, and 
war planning. Con.siderable progress has been made with these measu~s. 
particularly in the areas most threatened. 

26. Our recent experience in handling the voluntary evacuation by. rail-
of some 500,00Q people frQm the Calcutta area has been valuable and will enable 
us to make improvements in the arrangements where these have proved to be 
necessary. On this occasion we had the close co-operation of the Bengal 
Government and the business community which it gives me great pleasure to 
acknowledge. The maximum capacity of the railwa.ys for evacuation was not 
utilised as this would have involved a dislocation of goods services· which did 
not, in the circumstances, appear warranted, and it is in deciding what measures 
should be taken at a given time that the co-operation I have mentioned is so 
helpful. Despite an element of panic among some sections of the public, the 
railwaymen carried on under difficult conditions, and I trust.that due allowance 
will be made for this by those who suffered inconvenience on the railways at 
~hat time. 

27. The nature of the duties of railwaymen engenders self-reliance_and & 
Hense of responsibility and, in all plans made to meet the consequences of enemy 
attack, or the fear of it, the country expects them to carry on, not only as usual 
but more so, .and I believe we can rely on them. We whose duty it is to guide 
the affairs of so vast an undertaking as the Indian State Railways, are und.er no 
misapprehension as to our abilities and we are well aware that such success 8.B 
railways have had in their various endeavours during the past ~ar is. as ever~ 
dependent on t.he loyal co-operation of railwaymen of all ranks which it is now 
my privilege gratefully to acknowledge. (Applause). 



STATEMENT OIl' BUSINESS. 
Tm: HONOUBABLB M.u.m SIB FIROZ KHAN NOON (Leader of the 

House): Sir, I propose that we'meet again on lrIonda.y, the 23rd, when the 
Bills laid on the table this morning will be taken into consideration. 

The Council then adjourned till Eleven of the Clook on Monday the 23rd 
February, 1942. 

.... . --~ .. ~ 
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